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ACT 4 OF 2011

111E. KLRALA UNIVERSITY OF HILALITT SCIENCES ACH, 2010

An Act to establish and incorporate a University of Health Sciences in the State
of Kerala and to provide for matters connected therewith or incidental
thereto

-

Preamble —WHhiri As, 11 15 expedient to establish and incorporate a Unmiversity
of Hecalth Scicnees for the purposd of cnsunng proper and systcmatic instruction,
tcaching, training and rescarch exclusively in Modern Medicine, Homocopathy and
Indian Systems of Mcdicine including Ayurveda, Siddha, Yoga, Naturopathy. Unani
and allied scicnces i the State of Kerala and to have unmifornity in the various
academic programmcs 1n medical and allied subjects 1n the State, and to provide
for matters connccted therewith or incidental thercto,

B 1t cnacted 1in the Sixty-first Year of the Republic of India as follows —

Cuarirr 1
PREELIMINARY

1 Short tutle and commencement —(1) 1his Act may be called the Kerala
University of Health Sciences Act 2010

(2) It shall bc deemed to have come into force on the 7th day of
Deccember, 2009

2 Defimitions —In this Act unless the context otherwise requires,—

(a) “‘Acadenuc Scrvices Unit” means a University department of study and
rescarch including schools and centres, Academic Staff College, Unmiversity
Computing Resource Centre, lLibrary, Iastrumentation or diagnostic facility or any
other unit providing specialised services for the promotion of any of the objectives
of the Unmiversity,

(b) “Affihated College or Institution™ means a collcge or mstitution impartng
cducation 1n health and allicd sciences which 16 affilhiated to the Unsversity o
accordancc with the provisions of this Act and the Statutes,

() *“Aided College or Institution” means a private college or institution
which 15 cnttled to have financial assistance from the Government |
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(d) "Approved Institutions” mean recogmscd institutions such as hospital,
hcalth centre or such other institutions recogmised by the” University as an
institution 1in which a person may undergo training,1f any, required by a coursc
of study before the conferring of any degree, diploma or other academic distinction
of the University.

(¢) “Authoritics” mcan the authoritics of the University as provided in
scction 19 of thiy Act, .

(f) “Autonomy” mecans a privilege of the University conferred by
rcgulattons permutting a college, institution or a department of thc University to

" conduct academic programmcs and examinations, develop syllabus for the respective

subjccts and 1ssuc certificates of passing the cxaminations ctc, and having full

academic, administrative and financial autonomy, subject to the provisions of this
Act and Statutcs,

(g) “Autonomous College”, “Autonomous Institution” or “Autonomous
Department”™ mcans a college, institution or department to which autonomy s
granted and 1s designated to be so by Statutes,

(h) “Central or Statc Councils™ mean various Councils of medical and althicd
sciences constituted by the Central Government or State Government such as
Medical Council, Nursing Council. Pharmacy Counctl and other Councils,

(1) “Collaboration” means collaborative academic activity of the University
with other universitics, academic institutions (local, regional. national or
international), research institutions and organisations,

(1) “College” means an mstitution imparting cducation in medical and allicd
scicnces, conducted by the University or affihated to the Umiversity situated in
the State of Kcrala,

(k) *“Constituent college” mcans a college maintamed and managed by the
Umversity,

(1) “Educational agency” means any person or body of persons who or
which cstablishes or maintains one or more private college or cducational mstitutions,

(m) “Government” mcans the Government of Kerala,

(n) “Government Collcge™ means a college maintained by the Government
and affihated to the Umversity,

(0) “Hostel™ means a unit of residence for the students of the Umversity
maintained or recognised by the Umversity in accordance with the provisions of
this Act or Statutes,
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(p) “Indian Systems of Mecdicine” includes Ayurveda, Yoga,
Naturopathy, Siddha, Unam1 and such other disciphines as may be notified by the
Government,

(q) “Management” mcans the trustees, or the managing or governing body
by whatever name called, of any trust or socicty registered undcer the relevant laws,
responsible for management and administration of the cducational nstitutions or
collecges and 1n rclation to any college or institution cstablished or maintained by
the Central Government or Statc Government or a socicty or agency, cstablished
by thc Central Government or State Government or a local authonty, such as
panchayath, mumcipaiity, 1t means, respectively, the Central Government or the
Statc Government or the society or agencey, or the concerned local authonity, such
as the panchayath, municipahty as the casc may be,

(r) “llcalth Scicnces” mean scientific medicine in all 1ts branches concerning
preventive, promotive, curative and rchabilitative health of human beings including
Modem Medicine, Dental Sciences, Pharmacy, the Indian Systems of Medicine
in all its branches including Ayurveda, Siddha, Yoga, Naturopahty, Unam and
Homocopathy and allicd sciences including thosc concerned with interdisciphinary
arcas rclated to health, nursing, other medical, para medical and allicd subjects
and all its branches,

(s} “Prescribed” mcans presenibed by Statutes, Ordinances or Regulations
madc by or under this Act,

(1) “Pnivatc college” means a college maintained by an cducational agency
other than the Government or Iocal Sclf Government Institutions or the University
and affiliated to the Universtty,

(u) “Professional college™ medns a college or hike institution 1n which
mstruction 1s given in any of the subjects that comes undcer the University including
Modcern Mcdicine and all 1ts branches, Ayurveda, ‘llomocopathy, Siddha, Unani,
Yoga, Naturopathy, Pharmacy, Nursing, Paramcdical and other allicd subjccts
including Mecdical Laboratory I'cchnology, Physiothcrapy, Optometry, Radiology,
Audiology, Speech Pathology, Medical Anatomy, Mcdical Biochemistry, Mcdical
Microbiology ctc, or any other subjects as may be notified by the Government,

(v) "Rccogmscd Institution™ mcans an institution of higher lcarning,
rescarch or spccialised studics, other than an affiliated collcge and rccognised to
bc so by the Umversity,

(w) “Scheduled Castes™ mean such castes, races or tnibes or parts of or
groups within castcs, races or tribes as arc deemed to be Scheduled Castes, 1n relation
to the Statc of Kerala under article 341 of the Constitution of India,
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(x) “Scheduled 'mbes” mean such tribes or tribal cominunitics or parts of
or groups within such tribes or tnbal communities as are decmed to be Scheduled
‘I'ribes 1n relation to the Statc of Kerala under article 342 of the Constitution of
India,

(y) “Statutes”, “Ordinances” and *“Regulations™ mcan respectively the
Statutes, Ordinances and Regulations of the Universtty,

(z) “Student” mcans a part-timc or full-time student récciving 1nstruction
or undcrgotng house surgency/internship/residency programme or carrying on
rescarch in any of the Colleges, University Departments/Schools or recognized
mnstituions,

(za) “Un-aided college or institution” mcans a private college or institution
which 1s not entitled to have financial assistance from the Government or Umiversity,

(#b) “Umniversity” mecans the Kerala Umversity of Hcalth Sciences
cstabhished under section 3 of this Act,

(7¢) “University Grants Commission” means the Commission cstablished
under section 4 of the University Grants Commussion Act, 1956 (Central Act 3
of 1956)

3

Cuarnr 11
ITIE UNIVERSITY

3 Establishment and incorporation of the Kerala Umversity of Health
Sciences -—(1) There shall-be established a University by name “the Kecrala
University of Health Sciences™, which shall be a body corporatc having perpctual
succcssion and a common scal, with power, subjcct to the provisions of the Act,
to acquire and hold property, to contract and shall, by the said name suc and be
sucd

(2) Notwithstanding anything containcd 1n any other law for the time being
in force, the termitonal junisdiction of the University shall extend to the wholce of
the State of Kerala

(3) The hcadqguarters of the University shall be at Thrissur

.

(4) In all suits and other legal proceedings by or against the Umversity
the pleadings shall be signed and venfied by the Registrar or any other person
authorised by him in this behalf and all processes 1n such suits and procccdm;:,s
shall be 1ssued to and served on the Registrar

(5) The Umiversity may establish study centres at such other places within
the State of Kcrala with the approval of the Governing Counct] and at places outside
the State of Kcrala with the prior approval of the Government

(6) Thc University shall be both a tecaching and an affilhlating University
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4 Compositon of the Unnersiy  Fhe Umversity shall be composed of the
following namcly

(A) Insututions of the Umiversity which shall include the following --

(1) School of studics and rescarch in arcas as may be decided by the
Umversity from time o ume,

(1) Constituent Colleges, mamnly focusing on undcergraduate and
post-graduate teaching dircctly managed by the Univeraty,

(3) Affihated colleges, bothin the Government and private aided or unaided
scclors,

(C) Recognised Institutions

S The objects of the Universin  Lhe objects of the Umiversity shall be the
following, namcly

(1) 10 advance and disseminate learning and knowledge in health sciences
and allicd ficlds by fostering and promoting medical rescarch,

(1) to destgn new courses and curricula based on the advances i the ficld
of health science,

(m) to regulate the academice standards of the affiliated colleges or
institutions,

(1v) to promote preventive curative and rchabihtative aspects of health,
{
(v) to organisc programmes to tackle health problems of the socicty,

{vi) to give lcadership to the medical buman resource development in
thc Statc,

(vi1) to give lcaderstup 1o the health planning and health policy formulation
for the State

(vin) to givc thrust to cpidemiological studics, monitoring and
surveillance system of the discascs prevalent in the Statc,

(x) to act as the nodal agency for linkdages with other national and

mtcrnational institutions,
(x) to devclop a platform for the dialoguc between different systems

of hcalth care,

(x1) to cxploic the possibihtics of joint tescarch programmes and
integration between different systems of medicing,

—— ———— =~
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(xn) 1o promolc cquitable distribution of facihities for education 1n health
and allhicd scicnccs,

(xm) to promotc acquisttion of knowlcdgci in a rapidly devcloping and
changing soctcty and to continually offer opportumuics for upgrading knowledge
and imparting tramng and development of skills in the context of innovations,
research and discovery in all fields of human endeavour by establishing educational
nctwork rclatcd to health sciences with use of modern communication media and
technologies appropniate for a learming socicty,

(x1v) to give morc thrust for the development of Indian Systems of
Mcdicine and all its branches and Homocopathy by encouraging research and other
acadcmic activitics 1n the related arcas

6 Powers and funcuons of the University — The powers and functions of
the University shall be the following, namely —

(1) to provide instruction and training 1 such branches of lcarning related
to health and allied sciences as the Umiversity may deem fit,

(1) to makc provisions for rescarch and for advancement and disscmination
of knowlcdge 1in health and allicd scicnces,

LY

(1n) to institutec and award dcgrees, diplomas, certificates and other
academic distinctions,

(1v) to hold cxanunations and to confer dcgrees and other academic
distinctions for persons who shall have pursucd approved courses of study m a
Unmiversity, college or an affiliated or rccognised college or institution unless
cxempted therefrom in the manner prescribed and shall have passed the prescribed
examinations of the University or shall have carricd on research satisfactonly under
conditions as may be prescribed and which has been duly cvaluated,

(v) to confer honorary dcgrecs or other distinctions on distinguished
persons 1n accordance with the conditions as may be prescribed,

(v1) to prescribe conditions under which the award of any degrec, ullc,
diploma and othcr academic distinctions may be withheld,

(vi1) to withdraw or cancel dcgree, utic, diploma, certificates or other
distinctions under conditions that may be prescribed by the Statutes after giving
the persons affected a rcasonable opportunity to present their case,

L]

(vin) to cstablish, maintain and admimister colleges, schools, centres,
hospitals. laboratories and librarics or other institutions necessary to carry out the
objcctives of the University,
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(1x) 1o prescnbe conditions for recognition of institutions for conducting
rescarch or other programmes of the University and to grant rccognition to
institutions satisfying the conditions and to withdraw such rccognition,

(x) to establish, maintain and adminster hostcels and to recogmse hostels
not managed by the University and to suspend or withdraw such rccognition,

(x1) to providc for cstablishment of campus for scrving a group of affihated
colleges and also to provide for and maintain common rcsource centres 1n such
campuscs 1n the form of hibraries, labordtorics, computer centres and the like centres
of lcaming,

. (x11) to cstablish centres for conducting rescarch programme and to create
rescarch posts and appoint suitablc persons to these posts,

(xm1) to create posts of dircclors, principals, tcachers and other non-vacation
academic posts required by the University and to preseribe by the Statutes the
scalcs of pay for such posts wtth the prior approval of the Staic Government, and
to preseribe their qualifications, methods of appointment and to make appointments
thereto, ' :

{ -
(x1v) to appoint or recogmsc tcachers working o any other Unmiversity
or organisation as Icachers of thc Umiversity for specified penod,

(xv) o crcatc non-tcaching, skilled, admimistrative, ministenial and other
posts and prescribe through Statutcs pay scales for such posts, with prior approval
of the Statc Government and to fix the method of appointment and to make
appointments thereto,

Provided that the recruitment 1o the non-tcaching staff other than the officers
of the University mentioncd in clause 9 shall be through Kerala Public Service
Commuission '

(xv1) 16 facilitatc mobility of tcachers within the Umiversity and to other
Universtties 1if nccessary,

(xv11) to makc provision wherever feastble 1n the University departments,
affibated colleges, recognised institutions, centres and schools, for survey and
collection of statistics, data and other particulars relevant to various developmental
activitics including cvaluation of the developmental schemes under the State and
Ccntral Plans with the participation of the students as a part of their cumicular
activices,

(xvi) to control and regulatc admission of students for various courscs
of study 1in Untversity departments, affihated colleges, institutions, schools, centres
and rccogniscd nstitutions,

—————— i — =
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(x1x) to designatc a department of the University, an affiliated collcge,
institution, school or ¢centre as an autonomous Umiversity department or mstitution
or school, as the case may be, 1n accordance with the guidchines, 1f any, laid down
by the Umiversity Grants Commission or Government of Kerala or other Central
Council, -

(xx) to mon1tor and cvaluate the academic performance of affiliated collcges
and rccognised institutions {or granting continuation of affihation and periodical
accreditation,

-

(xx1) to inspect, where necessary, affiliated colleges and rccognised
institutidons through suitable machinery cstablished for the purposc, and take
measurcs to cnsure that proper standards of instruction, tcaching and training arc
mamtained by them and adcquate library, laboratory, hospital, faculty and other
academic faciliics arc provided for, >

(xxn) tonstitute awards. fellowships, travelling fellowships, scholarships,
studcntship, medals and pnizces for teachers and students of the Umiversity and
affihiated colleges, ’

(xx111) to make arrangemecnts for promoting welfare of the cmployees of
the University,

(xx1v) to provide for the training and quality improvement of tcachers and

non-teaching cmployees, -
¥

{xxVv) to provide for periodical assessment of the performance of teachers

and non-tcachiig employces of the colleges, institutions, schools, centres and

University departments in accordance with the Statutes,

(xxv1) to regulate attendance of the teachers 1n the premises of the
Umversity or college or institutions during teaching hours®and beyond tcaching
hours, as may bc prescribed and to prohibit teachers from taking or conducting
private tuition or private coaching classcs or doing private chimical practice,

(xxvn) 1o prescribe by Statutes conduct and disciphine rules for tcaching
and non-tcaching staff and to cnsurc the cnforcement thercof,

{(xxvit) to prescribe a code of conduct for managements of affiliated or
rccogmsed colleges or institutions,

(xx1x) to ecstablish, maintain and manage, whenever necessary, -

(a) a Printing and Publication Department,
(b) University :xtension Boards,
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(¢) Information Burcaus, '

(d) employment guidance burcaus and such other acuvitics as may
be necessary and possible to fulfill the objectives of the Uninversaty.

(xxx} to co-operate or collaborate with any other University, institution,
authornity or organization for rescarch and d.dVlSOI'y scrvices and to cnter into
appropnadtc arrangement with other Umiversitics, msttutions, authotities, o1
organizations to conduct courses and for such purposcs as the sttuation may
dcmand,

(xxx1) to rescind affihation granted to the colleges 1in violation of Statutes
of the Unmiversity,

{(xxx11) to cxploic the possibihitics of augmenting the resources of the
University by exploring or innovating activities such as rescarch and development,
consultancy, tramning programmes and providing scrvices o clients from industry,
trade o1 any other non-government organisalions

#xxn1) 1o tecommend to the Governiment to take over, i the public interest,
the manggement ol an alfibiated college, mstitution or autonomous college 10 casc
where incgulariies or commissions dr omissions of criminal nature by the
mandgement of such college or institution are primd-facte evident to the commutice
of enquiry appoimnted by the Lniversaty

i

(xxa1v) to reccrve funds for collaboration programmes from forcign apgencies
subjcet to rules and regulations of the Central Government and Statc Government
in that bchalf,

(xxav) 1o lay down for tcachers of affihated collcges and University teachers,
scrvice conditions mcluding code of conduct, workload, norms of performance
appraisal, and such other instructions or dircctions 4as, in the opimion of the
Umiversity, may be necessary m academic matters,

(xxxt1) to cxerelse control over the students of the University, to sccure
their health, well being and discipline and to excteise through the affiliated colleges
control for sinmilar purposes over the students of affihated colleges,

(\xxvu) toaccept, hold and manage any endowments, donations or funds
which may become vested in 1t for the purposes of the Umiversity by grant,
testamentary disposttion or otherwisg, and 1o tnvest such endowments, donations
or funds 1n any manncr that the Unmiversity may deem fit and to institute
scholarships, medals cte  from such funds subject to the condition that any
donation from a {orcign country, forcign {oundation o1 any person 1n such country
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or foundation shall be accepted by the University only 1n accordance with the rules
and guidance of the Central Government and State Government.

{(xxxvi11) to borrow moncy with or without sccunty for such purpose, as
may be approved by the Governiment, from the Central Government, the University
Grants Commussion or other imncorporated bodies subject to the provisions of this
Act,

(xxx1x) to {ix fces and to demand and collect such fees in the manncr as
may bc prescribed,

(x1) to undcrtake publication of works of ment and rescarch pertaining to
health and allied sciences,

(xI1) to mmstitute and provide funds wherever necessaty for the

maintcnance of,—

(a) a Students™ Advisory Burcau

(b) an Lmployment Burcau,

(¢) a Umveisity Students Union,

(dy Umversity Athlctic Clubs,

(c) the National Cadct Corps,

(D) the National Scrvice Scheme,

(g) Umversity Lxtension Boards.,

(h) Students® Cultural and Debating Socictics,

(1) a Publication Burcau, and

() Co-operative socictics and other simulgr institutions for promoting
the welfare of students and cmployces of the University,

(xIn) to do all such other acts and things or make such other provisions
as may bc deemed necessary or desirable 1o further the objects of the University

\ Cuarnir 11

THE CHANCELLOR, PRO-CHHANCELLOR AND
O'11C1 RS OF THE UNIVERSITY

7 The Chancellor—(1) [he Governor of Kerala shall, by virtuc of hus office,
be the Chancellor and the Head of the University

(2) 1he Chanccllor, when prcscnl; shall preside over the convocation of the
University and may 1ssue dircctions to the Vice-Chancellor to convene the mectng

—
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of any authority of the Umversity for specific purposcs, whenever necessary, and
the Vice-Chanccllor shall submit the minutes of such meceting 1o the Chancellor for
the Chanccllor’s pcrusal

(3) lhc Chancellor may call for such information and record relating 1o any
affairs of thc Universaity and 1ssuc such dircctions thereupon as the Chancellor may
dcem it an the interest of the Umversity, and the authontics and officers of the
University shall comply with such dircctions

(4) lhc Chanccllor may dfter taking report in wniting from the Vice-
Chanccllor suspend or modily any resolution, order or procecdings of any authority,
body, commuttec or officer, which 1n the opmion of the Chanccllor 18 not 1n
.conformily with this Act, Statutes, Ordindances or Regulations or 1s not in the
interest of the Umiversity and the University authority, body, committec and officer
shall comply with the samce

Provided that, before making any such order, the Chancellor shall call upon
the Umiversity, authority, body, commitice or, as the case may be, the officer to show
causc within the period specificd, why such an order should not be made, and 1f
any causc ts shown, the Chanccllor shall consider the samc and whercver he deems
1t nceessary, after consulting the Government, decide the action to be taken in the
mattcr, and such dccision shall be final

(5) Where, in the opinion of the Chancellor, the conduct of any clected
or nomindgted or appornicd or co-opted member 1n the bodics of the University 1s
dctrimental to the smooth fupctioning of the University or any authonity or body
or commiuttce, the Chancellor may, after giving such member an opportunity to offer
cxplanation m writing and after considering such cxplanauon, 1f any, and being
satisficd that 1t 15 necessary so te do, suspend or disqualify such member for such
period as the Chanccllor may deem fit

(6) (1) lhc Chancclior shall have the right to causc an inspection to be madce
by such person or persons or body of persons, as he may direct, of the University.
its  buildings, hospitals, bhbrarics, muscums, workshops and
cquipments of any college, institution or hostel mamtaincd admimistered or
rccogniscd by the University and of the tcaching and other work conducted by
or on bchalf of the University o1 under 1ts auspices and of the conduct of
cxaminations or other functions of the University and to causc an inquiry to be
madc in like manncr regarding any matter connected with the administration or
finances of the University,

(1) The Chancellor shall, in cvery casc, give duc notice to the University
of his intention to causc an mspection or inquiry to be made and the Univeraty
shall be entitled to appoint a represcentative, who shall have the nght to be present
and 1o bc heard at the nspeetion or cnguiry,
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(m) Afler an mspection or mquiry has been caused to be made, the
Chancellor may address the Vice-Chancellor on the result of such nspection or
inguiry and the Vice-Chancellor shall communicate to the Senate or Governing
Council the views of the Chancellor and call upon the Scnate or Governing
Council to communicate to the Chancellor through him 1ts opinion thercon
within such timc as may havc been specificd by the Chancellor 1If the Scnate or
Governing Counctl communicates 1ts opinmon within the specified time imat,
aficr taking into considcration that opinion or wherc the Sepate or Governing
Council fails to communicate 1ts opinion 1 time, after the specified time-hmat ts
over, the Chancellor may procced and advice the Scnate or Governing Council
upon the action to be taken by 1t, and fix a time-himit for taking such action,

(1v) The Scnate or Governing Councii shall, within such timec Iimit as
fixed, report to the Chanccllor through the Vice-Chancellor the action which has
becn taken or 1s proposced to be taken on the advice tendered by him,

(v) The Chanccllor may, where action has not been taken by the Senate
or Governing Council to his satisfaction within the time-ltmit fixed and after
considering any cxplanation furmished or representation made by the Scnate or
Governing Council, 1ssue such directions as the Chanceilor may think fit and the
Scnatc or Governing Council and other authonty concerned shall comply with such
dircctions,

(v1) Notwithstanding anything containcd in the preceding clauscs, if at
any timc the Chancellor 1s of the opmion that 1in any matter the affairs of the
University are not managed 1n furtherance of the objcctives ‘of the University or
in accordance with the provisions of this Act, Statutes and Regulations or that special
mcasures are desirable to maintain the standards of University teaching,
cxaminations, rescarch, administration or {inances, the Chanccllor may ndicate o0
thc Scnate or Governing Council through the Vice-Chanccllor any matter 1n
rcgard to which he desires an cxplanation and call upon the Scnate or Governing
Counci to offer such explanation within such ume as may be specified by him
If the Senate or Governing Council fails to offer any cxplanation within the time
specified or offers an explanation which 1n the opimion of the Chancellor, 1s not
satisfactory, the Chancellor may 1ssue such directions as appear to him to be
nccessary, and the Senate or Governing Counct) and any other authority concerned
shall comply with such directions,

(vi1) The Goverming Council shall furnish such information relating to
thc administration and finances of the, University as the Chancellor may, from time
lo time, require
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(7) (1) Ihc Chancellor shall when an emergency anses have the right to
suspend or dismiss any of the authoritics of the Umiversity and take mcasures for
the internim admimistration of the Umversity, -

(1)} An appeal shall Lic to the Chancellor against any order of disnissal
passcd by the Goverming Council or the Vice-Chancellor agatnst any person tn the
service of the University

(111)  An appeal under the above clause shall be filed within thirty days
from the date of scrving the order of dismissdl on the persons concerned,

(1v)  The Chancellor shall before passing any order on an appcal as
above, refer the matter for advice 1o a tnbunal appomted by him  for the purposc

(8) lhe Chanccllor shall have the power to remove the Vice-Chancellor or
Pro-Vice-Chancellor from office by an order i writing on charges of
misappropnation, misconduct, mismdnagement of funds or any other good and
sufficient rcason

Provided that before taking action under this sub-section such charges shall
be proved by an inquiry conducted by a person who s or has been a judge of
the Tigh Court or the Supreme Coust, appointed by the Chancelior for the
purposc

Provided further that Vice-Chancellor or Pro-Vice-Chanccllos shall not
be removed under this scction unless he bas been given a reasonabic opportumity of
showing causc against the action proposcd to be taken agamst him

(9) 1he Chancclior shall exercise such other powers and perform such
other dutics as may be conferred upon or vested 1o the Chancellor by or under
this Act or Statutes

8 The Pro-Chancellor — (1) The Mimister in charge of Health or Medical
Iducavion 1in Kerala shall be the Pro-Chanccellor of the University

(2) In thc abscence of the Chancellor or during his nability to act, the
Pro-Chancellor shall cxcreisc all the powers and perform all the functions of the
Chancellor imncluding presiding over of the convocation of the University

(3) I'he annual programme of work of the Umversity shatl be referred to
the Pro-Chanccllor for his information and any suggestion made by hun may be

considered by the Goverming Council
¢

(4) lhc Pro-Chancellor shall also cxercise such powers and perform
such dutics ol the Chancellor as the Chanccllor may, by order in writing

-
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delegate to the Pro-Chancellor and such delegation may be subject to such
restricttons and conditions as may be specificd n such order

*9  Officers of the Universiy — (1) The {oliowing shall be the officers of the
University, namely ---

() the Vlce—Changcllor, -
(1) the Pro-Vice-Chancellor,
(m) the Regstrar.
(1v) the Dean,
(v) the Finance Officer,
(v1} the Controller of Examination,
and such other officers n the scrvice of the Umiversity as may be preseribed

(2} lhc Vice-Chancellor shall be the principal execunve and academic
officer of the University and ex-officio Chairperson of the Senate, the Governing
Counci! the Academic Council and Finance Committec and shall preside 1n the
abscnce of the Chancellor or Pro-Chancellor, any convocation for conferring
degrecs ]

(3) T'he Pro-Vice-Chancellor shall be responsible for the dutics allotted
1o him spectfically by the Vice-Chancellor with the approval of the Governing Council
or undcr this Act or Statutes and the Pro-Vice-Chanccllor shall preside
over the mectings of the authoritics of the University in the abscence of the
Vice-Chancellor

(4) The emoluments and terms and conditions of service of the Vice-
Chancellor shall be such a~ may be determined by the Government

(5) lhc other officers of the University shall be appointed 1in such
manner and cxercise such powers and perform such duties as provided under
this Act and Statutes of the University

(6) The conditions of service of the other officers of the University shall
bec such as may be prescribed by Statutes

10 Appointment of Vice-Chancellor —(1) 'he Vice-Chancellor shall be
appomted by the ‘Chanccllor from among the pancl of names recommended by
the Scarch Commuttce consisung of the lollowing members, namcly —
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(1)  Onc member nominated by the Chancellor,
(1)  Onc member clected by the Goverming Council, and

(111)  Once member nominated by the Chairman of the Unmiversity Grants
Comimission

Lhe Chanccellor shall appoint onc¢ of the members of the Comnutiee to be the
Convenor '

(2) lhc process of prepaning a pancl shall bcgl\n at lcast thrce months
before the probable date of occurrence of the vacancy of the Vice-Chancellor
and shall be completed within the time-hmit fixed by the Chanccllor lhe
Chanccllor, however, may cxtend such time-limut, if, in the exigency of the
circumstances, 1t is neceessary 1o do so However, the period so cxtended shall
not excced thice months n the aggrepate

(3) the Comnutice shall reccommend unanimously a pancl of not less
than three suitable persons from among the eminent persons n the ficld of health and
allicd scicnces  “The names shall be 1n alphabetical order {he report shall be
accompanicd by a detailed writc-up on  the suntability of cach person included 1n
thc pancl  In casc thc Commuttee fails 10 make a unanimous rccommendation as
provided, cach member of the Committcc may subnut a pancl of three names to
the Chanccllor  1he non-submussion of the pancl by any member of the Commuttee
shall not invalidate the appointment of the Vice-Chancclior

(4) (1} 1f thc Chanccllior dbes not approve any of the pcrsons so
rccommended by the Commuttee, he may call for a fresh pancl cither from the
same commuttce or afler constitution of a new committee for the purposc, from
such a new committce

(1)  1he first Vice-Chanccllor shall be appointed by the Chanccllor on
thc rccommcndation of the Government

(5) (1) The pcrs‘or; appomnicd as the Vice-Chancellor shall, subject to the
tcrms and conditions of his contract of s¢rvice hold office for a contract period
of five ycars from the datc on which he enters upon office or till he attains the
agc of scventy ycars, whichever is carhier

(1) lhe persons appointed as Vice-Chanccellor will be chigible for
rc-appointment for a sccond term of five ycars subject to not attaining the
maximum agc prescribed as above
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' (6) In any of the following circumstances, the existence whercof shall
solely be judged by the Chancellor, the Chancellor may appotnt any suitable
person 1o act as the Vice-Chanccellor for a term not exceeding six months in the
aggregate,—

(1) where thc commttec appointed under sub-section (1) 1s unable to
rccommend any name within the time-limat specified by the Chancellor,

(11) where the vacancy occurs in the office of the Vice-Chancellor
because of death, resignation or otherwise, and 1t cannot be conveniently and
cxpeditiously filled up 1n accordance with the provisions of sub-sections (1) to
(4) above, ' N :

() where the vacancy in the office of the Vice-Chancellor occurs
tcmporartly because of Icave, illncss or other causcs,

(1v) wherc the tcrm of Vice-Chancellor has expired, or
(v) where there 1s any other cmcrgency

I he person so appointed shall ccase to hold such officc on the date on
which the Vice-Chancellor resumes office or the persons duly appointed as the
Vice-Chancellor 1in accordance with the provisions of sub-scctions (1) to (4),
assumes office

(7) T'ne Vicc-Chancellor shall be a whole-time salaried officer of the
University

(8) Such sumptuary allowance shall be placed at the disposal of the
Vice-Chancellor as the Government may approve, from time to time or as prescribed
by Statutcs :

(9) The Vice-Chancellor may, by wnting under his own signaturc addressed
to the Chanccllor, after giving onc month’s notice, resign from that office and
shall cease to hold that office, on the acceptance of the resignation by the
Chancellor or from the date of expiry of the said notice pertod whichever 1s earher

(10) The Vice-Chanccllor may be removed from the office 1f the
Chanccllor s satisfied provided that he,—

‘(1) has become 1nsane and stands so declared by a competent authority.

3y3s2nonyolp
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{11} has bcen convicied by a court for any offence involving moral
turpitudc,

(11} has become an undischarged nsolvent and stands so declared by
a4 compcicnt duthory,

(1v) has beccome physically unfit and incapablc of discharging functions
duc to protracted 1llness or physical disability

Ihe incumbent Vice-Chancellor shall be given a reasonable opportunity to
show cause by the Chanccllor before taking recourse for his removal under
clause (1v)’

V1 Appointment of Pro-Vice-Chancellor (1) Ihe Chancellor, in consultation
with the Vice-Chanccllor shall appoint a suitable person, who 1s an cminent
medical cducationist as the Pro-Vice-Chancellor of the University

(2) T'he term of Pro-Vice-Chancellor shall be five years or till he attains the
age of sixty-five years, whichever s carlier, provided that 4 person shall not
be appointed as Pro-Vice-Chanccellor for more than two terms-

(3) lhe Pro-Vice-Chanccllor shall be a full-ume «alaried officer of the
University, and the pay and allowances admissible to huim as well as the terms
and conditions of his scrvice shall be such as may be deicrmined by the Government

(4) When the officc of the Pro-Vice-Chanccllor falls vacant or when the
Pro-Vice-Chancellor 1s, by rcasons of illness or abscnce or any other cause,
unablc to perform the dutics of his office, the Chancellor, upon the
recommendation of the Vice-Chancellor, may appoint a suitablc person, among
mcdical educationalists 11ll the Pro-Vice-Chancellor resumes office; or new
Pro-Vice-Chancellor duly appointed assumes dutics, as the casc may be

12 Powers of the Vice-Chancellor -(1) {he Vice-Chancellor shall be the
principal academic and exccutive officer of the Umiversity  He shall be
responsible for the development of academic programmes of the University e shall
oversce and monitor the admunistration of the academic progiammes and gencral
admunistration of the Umiversity to ensurc cfficiency and good order of
thc Umversity

(2) Ic shall be entitled to be present, with the right to speak, at any
mecceting of any other authonity or body of the University but, shall not be
entitled to vote there unless he 1s the Chanperson or member of that authority or
body In the cvent of equality of votes at any mecting of the Scnate the Academic

——— .~ e e
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Council or of any other authorty, at which the Vice-Chancellor 1s the Charrman,
he shall have and cxcrcisc a casting vote

(3) The Vice-Chancellor shall have the power to convene mectings of
any of thc authoritics, bodies or commitices. as and when he considers 1t
nccessary so to do

(4) Thc Vice-Chanccllor shall cnsure that directions 1ssucd by the
Chancellor arc strictly complhied with or, as thc casc may be, implcmented

(5) 1t shall be the duty of the Vice-Chancellor to cnsurc that the
proccedings of the Umiversity are carried out in accordance with the provisions
of this Act, Statutcs and Rcgulations and that the decisions of the authoritics,
bodics and commuttees arc not inconsistent with this Act or Regulations

(6) TI'hce Vice-Chanccllor may defer implementauon of a decision taken
or a resolution passced by any authority, body or commuttee of the Umiversity 1f]
he 1s of the opinion that the same 15 not consistent with the provisions of this
Act, Statutes or Regulations or that such decision or resolution 1s not 1n the
interest of the Umiversity and at the carliest opportunity refer 1t back to the
authority, body or commitiec concerned for reconsideration in 1ts ncxt mecting,
with reasons o be recorded 1n wrniting  1{ differences persist, he shall within a weck,
giving rcason, submit 1t to the Chanccilor for decision and inform about having
done s0 10 the members of the authority, body or committee concerned After receipt
of the decision of the Chanccllor, the Vice-Chancellor shall take the action as directed
by the Chancellor and inform the authon'ty, body or commuittce concerncd
accordingly

(7) 1If there ar¢ recasonable grounds for the Vice-Chancellor.to believe
that therc 1s an ecmergency which requires immediate action to be taken, he shall,
take such action as hc thinks necessary. and shall at the earhicst opportumty,
report in writing, the greunds for the emergency and the action taken by him to
such authority or body which, in the ordmary course, would have dcalt with the
maticr In the cvent of a difference ansing between the Vice-Chancellor and the
authority, on the 1ssuc of existence of such an emergency, or on the action taken

or on both, the matter shall be referred to the Chancellor whose decision shall be
final

Provided that wherc any such action taken by the Vice-Chanccllor affects
any person in the service of the University, such person shall be entitled to
prcfer, within thirty days from the date of reccipt of the notice of such action, an
appcal to the Chancellor
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(8) Whecrc any mattcr 15 rcquired to be rcgulated by Statutes or
Regulations but no Statutes or Regulations have been madce 1n that behalf, the
Vice-Chanccllor may, for the time beng, regulate the matter by 1ssuing such
dircctions as the Vice-Chancellor thinks nccessary, and shall at the carlicst
opportunity thercafter, place them before the Governing Counctl or other
authority or body concerned for approval 1he Vice-Chancellor may, at the same
time place before such authority or body for consideration the draft of Statutes
or Regulations required to be made in that behalf

(9) lhe Vice-Chancellor shall appoint the University tcachers based on
thc reccommendations of the «clection committee constituted for the said purposc
in such manncr as may be prescribed by Statutes and with the approval of the
Governing Council

(10) The Vice-Chancellor shall appomnt all Officers of the Umiversity of
and abovce the rank of Dcputy Registrar bascd on the reccommendations of the
Sclection Commttee constituted 1n sueh manner.as may be prescribed by
Statutes and with the approval of the Goverming Council

(11} As the Charperson of the authoritics o1 bodies or commtices of the
University, the Vice-Chancellor shall be empowered to suspend a member {rom
the mecting of the authority, body or commuttce for obstructing or «talling the
proccedings or for indulging 1n behaviour unbecoming of a member and shall
report the matter accordingly, to the Chanccllor

(12)  Ihe Vice-Chanccllor shall place before the Scenate and Governing
Counail a report of the work of the Unmiversity periodically as provided under the
Statutes

(13) Notwithstanding anything contained 1n this Act or in the Statuics or
Regulations made or deemed to have been madce thercunder, the Vice-Chancellor
may if he 1s satisfied that the number of examiners 1n the pancl of cxaminers
approved by the Governing Councail for the conduct of an cxamination 1s not
sufficient for the conduct of the ¢xamination and that approval of anothef pancl
of cxaminers by the Governing Council will entail delay 1n the conduct of such
cxamination, nonminatc such additional number of examiners as may be nccessary
for the conduct of such examination Any pcrson nomindated by the
Vice-Chancellor under this sub-scction shall be deemed to be an examumner included n
thc panc! approved by the Goverming Council

{14)  The Vice-Chancellor shall appoint the cxaminers and question paper-
sgtters for the conduct of examinations {rom the pancl approved by the Board of
cxaminations

- e o aem -
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(15) The Vice-Chanccllor shall consutute the vigilance squad for the
inspection of University cxaminations

(16) The Vice-Chancclior shall exercise such other powers and perform such
other dutics as may be conferred upon the Vice-Chancellor by or under this Act
and Statutes

13 Appointment, Powers and functions of the Dean —(1) There shall be
a Dean for a Faculty, who shall bc a teacher in the concerned subject not below
the rank of Professor and with teaching experience and such other qualifications
as may be prescribed in‘the Statutes The Dean shall be an Academic Officer of
the Umversity concerned and responsible for mmplementation of the academic
policics approved by the Academic Council 1n respect of academic development,
maintenance of standards of teaching and traming of tcachers within the concerned
1 aculty

(2) The Dean of every Faculty shall be nominated by the Vice-Chancellor
from among the mcembers of the Faculty

-

(3) The Dcan shall convene mectings of the Faculty, as and when
recquired, 1n consultation with the Vice-Chancellor and shall preside over the same
The Dean shall formulate the policies and development programmes of the Faculty
and prcsent the same to appropflalc authonties for their consideration

(4) ‘The Dean shall bc responsible for the academic development of the
Taculty and shall ensure proper implementation of the decisions of the Senatc,
Governing Council, Academic Council and the Board of Examinations 1 respect
of the conccined Faculty and the decisions of the Faculty and the Boards of
Studies under the Dean’s purview

(5) Subject to the supcrintendence, direction and control of the
Vice-Chancellor, the Dean shall, after taking such advice as the Dcan thinks
necessary dectde upon the grievances of students regarding the cnrolment,
cligibility, migration, scholarships. studentships or freeships, grant of tcrms and
admission to University examinations

(6) The Dean shall cnquire, on being dirccted by the Academic Council,
into any malpractice related to any academic programmes+under the concerned
[ aculty conducted by a Umversity department. affiliated or constituent college or
school or centre or recogmised institution and report the finding to the Academic
Council

(7) 1he Dean shall prepare proposals for the award of {cllowships.
scholarships and other distinctions 1n the concerned Faculty for submission to
the Academic Council
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14 Appointment, Powers and functions of the Registrar - (1) ‘T he Registrar
shall bc appointed by the Vice-Chancellor with the approval of the Governing
Council on the rccommendatuon of a Sclection Commuttee constituted {or the
purposc as may bc prescribed by Statutes

(2) lheRegustrar shall be the Chief Admiimistrative Officer of the Umiversity
Hc shall be a full-timc salaried officer and shall work dircetly under the
supcrintendence, direction and control of the Vice-Chancellor

(3) Appomntment of the Registrar shall be for a term of five years and he
shall be chgible for re-appointment lhe qualifications and experience for the
purposc of sclection of the Registrar shall be as approved by the State Government
L he term of appointment of Registrar shall be five years or ull he attains the age
of sixty yedrs, whichever 1s carlici, provided that a person shall not be appointed
as Registrar for more than two terms ‘

(4) When the office of the Registrar {alls vacant or when the Registra
1s, by rcason of 1llncss or abscnce or any other cause, unable to perform the
dutics of his office for a period not exceeding six months, the Vice-Chancellor shall
appoint a suilablc pcrson to officiate as the Registrar until a new Registrar
1s appomtcd and assumec oifice ¢r the Registrar resumes duty, as the casc may be

(5) The Registrar shall act as Sccretary of the Scnate, Governing
Council, Academic Council and such other authonitics, bodies and committees as

»

provided by o1 under this Act and  Statutcs

(6) Ihe Registrar shall be the appomung and disciphnary authonty of the
cmployces of the Umiversity of the rank of Assistant Registrar and below other
than the tcachers  An appceal by a person aggneved by the decision of the Regystrar
may bc preferred, within thinty days from the date of communication of such decision,
to thc Vice-Chancellor

(7) Subject 1o the dectsions of the authorities of the Universaty, the Regastrar
shall have the power 1o enter nto agreements, sign documcents and authenticate
rccords on behall of the Umversity

(8) lhe Registrar shali be the custodian of records, the common scal and
su.h other property of the Umiversity as the Scnate or the Governing Council
m v, cntrust with him

[l
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(9) The Registrar shall conduct elections 1n different bodics of the
University as per the programme approved by the Vice-Chancellor

(10) 1he Regustrar shall preparc and update the Handbook of the Statutes
and Recgulations approved by the authorities, bodies or commuttces from time (o
ume, and make them availablc to all the respective members of the authoritics and
officers of the Umiversaty

(11) The Registrar shall recerve complaints and suggestions in regard to
the improvement of administration and constder them for appropriate action

(12) The Regastrar shall exercise such other powers and perform such other
dutics as provided by or under this Act or as may be prescnbed by Statutes or
assigned to him, from time to tine by the Vice-Chancellor

15 Appointment, Powers and functions of the Contr oller of Examinations —
(1) Controller of Lxaminations shall bc appointed by the
Vice-Chancellor, on the recommendation of a sclection commuttee constituted for
the purposc as may be prescnibed by the Statutes  The Controller shall be a full-

timc salaried officer of the University and shall work directly undcr the control
of the Vice-Chancellor

(2) The appointment of the Controller of Examinations shall be for a
tcrm of five ycars or till he attains the age of sixty years, whichever 1s carlier,
provided that a person shall not be appointed as Controller for more than two terms
The qualifications and experience for the purposc of sclection of the Controller shall
be such as may be preseribed by Statutes

(3) The Controller of l:xanunations shall be the principal officer-in-charge
of the conduct of cxaminations and tests of the University and declaration of their
results and shall discharge the functions under the supenntendence, dircction and
guidance of the Board of I:xaminations

(4) The Controller shall be the Membcer-Sccretary of the Board of
I’xaminations and of the committees appointed by the Board, except the comnuttees
constituted for appointment of paper-setters and e¢xaminers

(5) Without prejudice to the gencrality of the provisions of sub-scction (2),
the Controller shall be responsible for making all arrangements necessary for holding
cxaminations and tests and declaration of results

.

(6) The Controller shall exercise such other powers and perform such
other duties as may be prescribed by Statutes or assigned to the Controllef, from
lunc 1o time, by the Board of kxaminauons

16 Appointment, Powers and functions of FFinance Officer—(1) (1) The
I'nance Officer shall be the principal Ninance, Accounts and Audit Officer of the
Untversity  The T'inance Officer shall be a full-time salaried officer and shall
work dircctly under the control of the Vice-Chancellor,

<
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(11)  Thel inance Officer shall be appointed by the Viee-Chancellor either
by dircct recruitment or on deputation and n casc of direct reccruntment. the 1 tnance
Officer shall be appointed on the recommendation of the sclection committee

constituted for this purpose, as may be presenibed by the Statutes.,

(m) lhe quabficatons, <alary and other conditions of scrvice of the
I inance Officer appomnted on ducect recrustment shall be such as may be prescribed

by the Statutes

(2) ‘The Hmance Officer shall be the Convenct of the 'nance Commuttee
and <hall have the right to be present, speak and otherwise take part in the
proccedings of the Senate or Governing Council on matters which have financial

imphcations but shall not be c¢nutled to vote

(3) Ilhc Yinance Officer shall maintain minutes of the mectings of

I'tnance Commuttee and the sub-commuttees appointed by the Tinance Commuittee

(4)  the Hinance Officer shall be responsiblc for preparation and
presenting of  the annual budget, Statement of accounts and audit reports, 10 the

Finance Commutice and the Governing Council

(5) lhe Fimance Officer shall excrcise such powers and periorm such

dutics as may be prescribed by the Statutes '

17 All officers of Unnersity to be public servants Al salanced officers,
members of the authoritics, commuttees or bodics, teachers of the Umiversity and
othcr ecmployces of the University, shall be deemed to be public servants within

the mcaning of scction 21 of the Indan Penal Code (Central Act 45 of 1860)

18  Appointments to be nottfied  1he appointment of the Vice-Chancellor,
the Pro-Vice-Chancellor, the Regstrar, the Controller of  Lxanunations and the

I nance Officer shall be notificd by the University in the Garetie

_——— —_—
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Cuarirr 1V

AUTHORITIES O 1HY UNIVERSITY

19 Authorties of the University —1he following shall be the authorities of
the University, naroely —

(1) the Scnate,

(1)  the Governing Council,

(m) the Academic Council,

(1v) ' thc Board of Lxaminations,

(v) thc Board of Studics,

(vi) the Facultics,

(vu) the Fimance Commattee,

(vin} the Planning Commuttec,

(x)  the Research Council,

(x)  thc University Quality Assurance Council,
(x)  thc University thics Commutlce,
(xu) thc Students Council. and

such other bodies of the University as arc designated by Statutes to be the
authontics of the Umversity

L

20 The Senate -—-(1) lhc Scnatc shall consist of the following mcembers,
namcly —

Ix-Officto Member s
) the Chancclior,
(u)  the Pro-Chancellor,
()  the Vice-Chancellor,
(v)  thc Pro-Vice-Chancellor,

(v) thc Sccrctary to Government, Hcalth Dcpartmcﬁt in-charge of
Mcdicai Education,

(v1)  the Sccretary to Government, Ihigher Education Department or an
officer not below the rank of Joint Scerctary nomindated by him,

(vi) the Sccretary to Government, 'nance Department or an Officer not
below the rank of Joint Scerctary nomunated by him,

{vin) the Dircctor of Medical liducation,

(x)  the Dircctor of Health Scrvices,
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(x)  the Dircctor of Ayurveda Mcedical 1 ducation,
(x1)  the Dircctor of Indian Systems of Mcedicine Departiment,

(xu)  the Dircctoi o1 Principal and Controlling Officer in Govermment
Homocopathic Mcdical Colleges 1in the State,

(xm) the Diector of Homocopathy,

(xiv) a member of the Kerala State Higher 1 ducation Council nominated
by the Chairman of the Council,

(xv) thc Chairman of the Umversity Students Union, .
{x\1) the Regastrar,

(xvn) All Decans ol the laculties of the University

Nominated Members

(1) livc Heads of University Departments or Schoels who arc not
otherwise members of the Senate, to be nominated by the Chanccllor, in the order
of scnionty by rotation, including at lcast onc {rom Indian Systems of Mcedicine

and onc from Homocopathic Mcdicine .

(11) Six Prinaipals comprising of onc Principal from affilhated
Government Medical Colleges, one Principal from Government Ayurveda
Medical Colleges one Principal from Government Homocopathue Medical Colleges
one Principal from Government Dental Medical  Colleges. one Principal from
Government Nursing Colicges and once Principal/Professor from Government
Pharmacy Colleges/Government Paramedical Colleges to be nominated by dhe
Government,

(m) Ninc persons to be nominated by the Government from among
persons having knowledge or interest 1n [lealth Sciences, out of which five will
be from Modern Medicine, two lrom Ayurvedic Medicine, onc {rom Ilomocopathic
Mcdicme and one [rom Social Sciences, subject to the condition that, out of these
onc shall be a person belonging to Scheduled Castes, one belonging to Scheduled

Iribes and one from backward class communitics and one shall be a woman
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Elected Members

(1) 1ivec persons to be clected by registered Class A medical pracutioners
i Modern Mecdicine i the State from among themsclves, of whom, —

(a) onc shall be a member of the Scheduled Caste or Scheduled 1rnibe,
and

(b) onc shall bc a woman,

(1) one person clected from among the registercd Class A medical
practioncrs in  Dentistry 1n the State,

(1t1)  two persons clected from among registered Class A medical
practitioners 1n Ayurvedic Mcdicine m the State of whom one shall belong to the
Scheduled Caste or Scheduled I'nibe,

(1v) onc person clected from among the registered Class A medical
practitioners 1n Homocopathic Medicine in the State,

(v) (a) onc Prihcipal to be clected from among the Principals of the affiliated
privatc Mcdical Colleges 1n the State,

(b) onc Principal to be clected from among the Principals of the affiliated
privaic Dental Colleges in the Statc,

(c} onePrincipal to be clected from among the Principals of the affiliatcd
prvate Ayurveda Mcdical Colleges in the State,

(d) onc Principal to be elected fiom among the Principals of the affiliated
privaic Homocopathic Mcdical Colleges in the State,

(c) onc Principal to be clected from among the Principals of affilialed
privatc Nursing Colleges 1n the Statc,

(F) onc Principal to be clected from among the alfihated private Pharmacy
Colleges 1n the State,

{g) onc Principal to be clected from among the Principals of affihaied
private Siddha Mcdical Collcges in the State

(v1) four members clected by the Members of the Legislative Asscmbly of
Kcrala from among themsclves, of which onc belonging to schedulecaste and
onc shall be a woman,
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(vi1) (a) two members cleceted by the teachers of the University from among
themsclves, of wlhich one shall be a woman,

(b) thice members clected by the teachers of the Government Mcdical
Colleges 1in the State from among themselves, of whom onc <hall be a woman,

(¢) onc member clected from among the tecachers of Government Dental
Colleges 1in the Statc,

(d) onc mcmber clected by the tcachers of the Government Ayurveda
Collcges in the State from among themsclves,

(¢) onc mcember clected by the teachers of the Government
Homocopathic Collcges 1 the State {rom among themselves,

(D) onc member clected by the teachers of the Government Pharmacy
Collcges n the State from among themselves,

(g) onc mcmber clected by the teachers of the Government Nursing
Colicges 1n the State from among themsclves,

(h) onc member elected from among the tcachers of paramedical courses
in the Government Mcedical Colleges 1n the State,

(1) onc member clected from among the teachers of the affiliated private
Mcdical Colleges 1in the Stdte, .

(3) onc member clected from among the teachers of affihated private
Dental Colleges 1n the State,

(k) onc member clected from among the teachers of the affiliated
privaic Ayurveda and Siddha Colleges 1n the State,

(1) onc member clected fiom among the teachers of atfihated private
Homoco Co.llcgcs i the State

-

(m) onc member clected from among the tecachers of the private
Nursing Colleges mnr the State,

(n) on¢ mecmber clected from among the teachers of the private
Phaimacy Colleges in the State,

(0) onc member clected from among the tcachers ol the atfilhated private
Physiotherapy Colleges 1in the State,

e i, — .. .
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(p} one member clected from among the managers of | private
Paramcdical Colleges, including in Medical Laboratory Technology, 1n the State,

(q) two members clected from among the managers of private medical
and allied colleges in the State,

(vin) ten students’ representatives clected from among the members of
the General Council of the University Union with representation of at Icast onc for
cach l‘aculty, of which onc-third shall be woman,

(1x) onc person clected from among the non-tecaching ecmptoyccs of the
University,

(x) one person cleccted from among the non-tcaching cmployces of the
affiliated Government Colleges in the Statc

(2) The Regstrar shall be the ex-officio Sccretary of the Senate

(3) The Vice-Chanccllor or 1n the absence of the Vice-Chancellor, the
Pro-Viec-Chanccllor shall normally preside over the Scnate

(4) The quorum {or the mecting of the Senate shall be twenty-five or
one-fourth of the total members whichever 1s less

(5) The term of office of the Scnate shall be five years from the date of 1ts
constitutton by the Chancellor and the Chancellor shall reconstitutc the Scnate on
the expiry of 1ts term

(6) The manner and method of constitution of the Senate and nomination
or election of the members of the Senate and the term of members shall be as
prescribed 1n the Statutes '

(7) The Scnatc shall meet at lcast twice a ycar on dates 1o be fixed by the
Vice-Chancellor and one of such meetings shall be called the annual mecting

(8) A report on the working of the University during the previous year,
together with a Statement of receipts and expenditure, the financtal estimates and
the last audit report shall be presented befoic the Scnate at the annual meeting
of the Scnate convened under sub-section (7)

+
(9Y The Vice-Chancellor may, whenever he thinks fit and shall, upon a
rcquisitton in writing signed by not Icss than onc-fourth members of the Senate,
convene a special meeting of the Senate
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21 Powers of the Senate Ihe Scnate shall have the following powecrs,
nanmcly
(1) to formulatc the broad policics and programmes of the University,

(11) to suggest measures for the improvement and development of the
University,

(1) to consider the annual report, the annual accounts, the audit report
and the development plans of the Umiversity and give recommendations to the Vice-
Chanccllor and Governing Council,

(1v) to confer honorary dcgrces or other academic distinctions on the
reccommendation of the Governing Council,

(v) to review current academic programmes and collaborative
programmecs,

(v1) to suggest new academic programmces consistent with the social
requirements in Mcdical L ducation,

(vi1) to suggest mstitution of new degrees, diplomas. certificates and
othcr academic distinctions,

(vin) 1o cxeraise such other powers and perform such other duties as
may bc conferred or assigned by this Act or the Statutes

22 lhe Goverming Councid (1) The Governing Council shall consist of the
following members, namely

(1) the Vice-Chanccllor  Chairperson,
(1) the Pro-Vice-Chanccellor,

_(m) the Secretary o Government, Health Department in-charge of Mcdical
l:ducation, .

(1v) the Dircctor of Medrcal Pducation,
(v) the Dircctor of Ayurvedic Mcdical L.ducation
(vt) the Dircetof or the Principal and Controlimg Officer of Homocopathic

Mcdical Colleges 1in the State,

(vi1) thrce emunent persons with experiencce in the arca of medical education
to bc nomtnated by the Pro-Chanccllor,

(vin) threc members clected by the Academic Council from among 1ts
members as prescribed by Stdtues onc cach trom Modermn Medicine, Indian Systems
of Mcdicine and Homocopathic Medicnc,
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(1x) threc cxperts n the ficld of health and alhied scichees to be nonninated
by the Chancellor on the recommendation of the Vice-chancellor from any of the
I'ducational or Rescarch Institutions of high repute withuin or outside the State,

'(x) onc Biomcdical Academician or Scientist belonging to Scheduled
Caste or Scheduled [nibe nominated by the Chancellor, on the recommendation of
the Pro-chancellor,

(x) onc woman Biomcdical Acadermcian or Scientist neminated by the
Chancellor, on the recommendation of the Pro-chancellor

(2) The Regstrar of the Unmiversity shall be the ex-officio Sceretary of the
Goverming Council, but shall not have the right to vote

(3) Ninc members of the Council shall form the quorum {or a mecting

(4) ‘lhere shall be not less than four mectings of the Governing Council
in a ycar The rules and proccdure for conduct of business to be followed at a
mecting of thc Governing Council and such other matters 1n relation to mectings
as may be necessary shall be such as may be prescribed by Statutes

(5) Members of the Goyerning Councyl other than ex-officio members shall
hold officc for a term of four years from their date of nomination

(6) Lhe rules and manncr of nomination and term of officc of the members
of thc Governing Council shall be as may be prescribed by Statutes

23 Powers of the Governing Council -—1'he Governing Council shall exercise
the following powers subjcct to the piovisions of this Act
(1) to make Statutcs subjcct to the approval of the Chancellor.
{11) to makec Ordinances,

(111) to hold, control and admmustcr the properties and funds of the
University,

{1v} to consider and pass the budgcet and f{inancial estimates of the
Umiversity according to the provisions of the Statutes

(v) to affiliate medical mstitutions 1in accordance with the terms and
condiions of such affiliation provided by this Act and Statules,

(v1) to cnsure transparency 1n admission and a fair fee structure 1n the
affihated collcges,

(vi1) to causc inspcction of the affiliated colleges and associated
institutions {0 ensurc the academic quality and standards,

(vain) to approve the appointment of the Faculty members and other
cmployecs of the Umiversity and to prescribe therr dutics, .

(1x) to take nccessary sieps to realisc the objectives of the University,

]
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(x) to fix and regulatc the fees payable by the students m colleges affihated
to the University,

(x1) 1o excruse supervision and contioll over the disciphine of the staff
and studepts of the affihated colleges,

(xu} 1o make or amend Lxamination Manual prescribing the procedure for
conduct of Untversity cxaminations and publishing of the results,

(xitr) to regulate the imternal asscesments and other cvaluation procedures
conducted by the affiliated colleges or isututions,

(x1v) to appomnt the members of the Board of Studics based upon their
qualifications and academic standards,

. (xv) to approvc the appomntment of teachers in private and arded colleges
undcr dircct payment system of the Government,

(xv1) totake steps for the maintenance of the academic standards, quality
of scrvice n affiliated colleges or mstitutions,

(xvn) to cstablish schools, depaitments, colleges, centres, institutions of
higher lecarming, rescarch and speciahised studies on the recommendation of the
Academic Council, )

{xvir) to hold, control and arrange for admimistration of asscts and
propertics of the University.

(x1x) 1o approvc the budget esumates as rcecived from the Pinance
Commttee. with 1ts own modifications, 1f any.

{xx) to dctermune the form of a common scal for the University, and provide
for 1ts custody and usc,

(xx1) to acquirc any movable or immovable property for the University,

(xx11) to transfer by sale, or othcrwisc, any movablc property on behalf
of the Unmversity, .

(xx11) to borrow, lend or mmvest funds on behalf of the University as
reccommended by the ©inance Comnutice, subject to the policics of the Government
and as provided by the Statutes,

(xx1v) to lay down policy for adminmistering funds at the disposal of the
University for specific purposcs,

(xxv) to provide buildings, premiscs, furniture, apparatus, cquipments,
instruments and other means necded for the conduct of the work of the University
and provide hostel for students and housing for staff,

. (xxvi} torccommend to the Scnate conferment of honorary degrees and
academic disunctions,
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(xxvi) 10 mstitutc and confer such degrees, diplomas, certificates and
other academic distinctions as recommended by the Academic Council and arrange
for convocation for conferment of the same, as provided by Statutes or (')rdmanccs,

{xxvin)  to institute fellowslips, travelling fellowships, scholarships,
studentships, awards, medals and prizes in accordance with the Regulations made
1n this behalf;

(xx1x) to make rcgulations for collaboration with other Umiversities,
institutions and organisations for mutually beneficial academic programmes
rccominended by the Planning Commuttec,

(xxx) to create posts of University tecachers and non-vacation academic
staff on the recommendation of the Academic Council as and when required with
the prior approval of the State Government,

(xxxit) to lay down by Statutcs, on the basis of qualifications and terms
and condiions of scrvice and other guidchnes approved by the State Government
from timc to time, the procedure for appointment of University tcachers and non-
vacation acadcemic staff and fix their emoluments and norms of workload, conduct
and discipline,

(xxx11) to create regular posts of officers and other emplovees of the
University, with the prior approval of the State Government;

(exxu) to lay down by Statutcs, the procedures for appointment of
Officers and other cmployecs of the University, qualifications. mode of recruitment,

pay scales, tcrms and conditions of scrvice including conduct, discipline and their
dutics,

(oxrv)  to arrange for and direct the investigation into the affairs of
privale, affiliated colleges and to 1ssue wmnstructions for ensuring proper conditions
cf cmployment of teachers, officers and other employees 1n all institutions and
colleges affihated to the University, payment of adcquate salanes to them and in
casc of disregard of such institutions to modify the conditions of application or
recognition or take such other steps as they deem proper in this behalf,

{xxv)  to prescribe honorana, remuncrations and fees and travelhng and
other aliowances for paper-sctters, exanuncers and other examinauon staff, visiing
faculty, and for such othcr services rendered to the Umversity,

(xxxvi) to receitve and consider report on the working the Umversity from
the Vice-chancellor peniodically as provided by the Statutes or Ordinances,

(Pocxvin)  to prepare academic calendar of the University according to the
Statutcs, and guidelnes from the University Grants Commission, various Central
Councils and State Government for cach academic year, before the expiry of the
previous academic year;

33/352/2011/D1P
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{(xxxvin) to confcr autoncmous status on Unmiversity departments, affiliated
collcges and rccognisced nstitutions on the rccommendation of the Academic
Courctl, subjcct to the norms approved by the State Governmient if any and having
regard 1o the guidehines of the Umversity Grants Comimission,

¢ (xxxx)  to consider the perspective plan for the academic developments
of the University prepared by the Pianning Commuttee,

(x]) to asscss and approve the feasibility of proposals from the Academic
Council for academic programmcs,

{xIt) 10 considcr and approve the annual report, annual accounts and audsit
reports of the University,

(xIn) to causc an inquiry te bc made n respect of any maticr concerning
the proper conduct, working and {inances of colleges, schools, institutions or
departments of the University,

(xlin) to delegate, any of its powers, cxcept the power Lo make Statutes
and Qrdinancces, to the Vice-chancctlor or such officer or authortty of the University
or a committec appointed by 1t, as 1t thinks fit

24 The Academic Council — (1) I'nc Academic Council shall be responsible
for laying down the academic policies in regard to maintenance and improvement
of standards of tcaching and rcscaich and collaboration programmecs

(2) It shall consst of the follpwing members, namnely —
() the Vice-clancellor. Chairperson,
. (n) the Pro-Vice-chancellor,
(m) the Decans of dcultics,
(iv) Chairpersons of the Boards of Studics,
(v) the Ilcad of the Planning Commattec,

(vi} (a) five Profcssors -- threc from the affihated Government Medical
Cotleges and two from the affiliated private Mcedical Colieges,

(b) two Professors —onc cach from affiliated Government and
private Dental Colleges,

{¢) two Professors - one cach from Government and private
Ayurveda Colleges.

{-) onc Profcssor from Government Homocopathie Colleges,

(+) two Profcssors or Scmor 1 aculty — onc each froin Government
and privatc Nur~ing Colleges,

e e —
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(f) one Professor or Scnior Faculty from Government Pharmacy
Colleges,
(g) one teacher from Medical Laboratory ‘lechnology, and

(h) onc tcacher from Physiothcrapy in Government or Private
Medical Colleges, category fiom (a) to (h) above to be
nominated by the Vice-chancellor,

(vu) five Professors from among the Professors 1n the University
departments or institutions, nominated by the Vice-chancellor,

(vin) onc tcacher representing cach I'aculty to be co-opted by the
Academic Council from among the teachers having not lcss than ten ycars tcaching
cxpenence, other than Principals of colleges, Ilcads of Umversity departments and
Heads of recogniscd Iastitutions, '

(x) onc lHead of a rccogniscd institution, nominatcd by the
Vice-chanccllor,

(x) one Hcad or Director of an Academic Services Unit of the Umiversity,
nommated by the Vice-chanccellor,

(xi) two eminecnt cxperts in the ficld of Health and Allied Sciences,
nominated by the Chancellor,

(xi) the Director of Mcdical Education;
(xw) the Dircctor of Ayurvedic Mcedical Education,

(x1v} the Director or the Principal and Controlling Officer of Homocopathic
Mecdical Colicges in the State,

(xv) onc teacher belonging to Scheduled Caste or Scheduled Tribe
nomunated by the Vice-chancellor from among the teachers of the University
Departments or affiliatcd Government Colleges;

(xv1) thrce women tcachers nominated by the Vice-chancellor from among
the tecachers of the University Departments or affiliated Government Colleges

(3) The Regstrar shall act as the Sccretary of the Academic Council, but
shall have no rnight to vote

(4) lhc Academic Councii shall meet not less than thnce a year

(5) lhc term of the Academic Council shall be four years
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25 Powers and duties of the Academic Council -~ (1) the powers and
dutics of the Acadermic Counctl shall be,

() 1o advisce the Govermng Council on al academic matters,
(u) to makc rcgulations,

(m) to make proposals for rescarch and advancement and dissenination
of knowledge,

(1v) to prescribe the courses of studics 1n the institutions maintamned by
or affihated to the Umversity,

(v) 10 prescnibe the quahfications of teachers in affiliated colleges or
instiutions or centres o1 schools,

(w1} to presenbe the qualifications for admission of students to the varous
courscs of studics and to the cxaminations,

(vi1) 1o makc provisions for the adnussion of students to various courses
of studics on the hasis of menit and in order to maintain the siandards of caucation,

(vin) to co-ordmatc the tcaching and icarming process n the affibated
colleges or institutions or centres or schools,

{(x) to rccommend to the Scnate or Governing Council proposals regdarding
mnstitution of degrees, diplomas. certificates and other academic distinctions,

T
(x) to makc proposals for the cstablishment of collcges, mstitutions,
departments  of hgher lcarning, rescarch and speciahised studics, academic
scrvices units. hibranes, laboratories and muscums ctc m the University,

(x)) 1o consider and make recommendations regarding ncw proposals for
crcation of the posts of Professors, Associate Profcssors, Assistant Professors,
Lccturers, Tutors and Non-vocational academic staff required by the University,

(xu) to makc proposals to the Governing Counci! for the institution of
fellowshsps, travelhng fcllowships, scholarships, studentships, medals and prizes
and makc rcgulanons for their awards,

(xm) to prescnbe quahfications and norms for appomtment of paper-sctters,
cxaminers, modcrators and others concerned with the conduct of examnations,

(xvv) 1o appoint commtticcs o recview periodically the utility and
practicability of the existing courses of study and the desirability or necessity of
revicwing or modifying them in the light of new knowledge or challenging social
requircments,

(xv) to decide what examinations of other Universities may be daccepted
o~ cquivalent to thosc of the University and to ncgotiate with other Umiversitics
for the recogmition of the examnations of the University,

——

. e e MAm o~ - .



37

(xv1) to makc proposals for thc conduct of interdisciplinary studics,
common facihiics, such as mstrumentation centres, workshops, hobby centres,
muscums, cic,

(xvu) to prescribe norms for recogmuon of any member of the staff of an
affihated college or recogniscd mstitution as a tcacher of the University,

(xvin) to prescribe norms for granting affiliation, continuation of
rccognition, cxtenston of recognition to institutions of higher lcaming and research
for specralised studies:

(xx) to grant affiliation 1o colleges or mnstitutions 1n accordance with the
provisions cf the Statutcs, Ordinances and Regulations,

(x) to accord recogmtion to nstitutions of higher learning, rescarch of
specialised studies on the recommendation of the commuttees appointed by the
Council,

(xxi) to reccommend to the Governing Council, conferment of autonomous
status on Umversity mstitutions, dcpartments, affibatcd colleges and recognised
institations 1 accordance with the provisions of Ordinances and Policics of the
State Government 1n this regard;

(xxi) to make proposals to thc Governing Council to prescribe fees and
other charges,

(xxui) to advisc the Umversity generally on all academic matters and submut
to the Governing Council feasibility reports on academic programmes reccommendcd
by thc Scnate at 1ts last annual mceting,

(xx1v) to cxercise such other powers and perform such other duties as may
bc conferred on 1t by or under this Act, Statutes, Ordinances and Regulations

(2) the quorum for the mecting of the Academic Council shall be one-fifth
of the total members or ten whichever s less;

(3) A person who has become a member of the Academic Council in the
capacity of a student shall cease to hold the office on ceasing to be a student.

26 The Board of Examinations —(1) The Board of Examinations shall be the
authorty for conducting the cxaminations and making pohcy decisions in regard
to organ:sing and holding examinations, improving the system of cxaminations,
appointing the paper-sctters and cxaminers and for preparation of the schedule of
dates for holding cxaminations and declaration of the results, subject to the control
and review of the Governing Council.  The Board of Examinations shall also oversce
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and rcgulate the conduct of cxaminations in the constitucnt colleges, nstitutions
and Un:veraty Departments

(2) The Board of Lxammations shall dcal with all the mattcrs i rclation
to exanunations and shatl hear and decide the complants recerved pertaining o
any malttcr ansing out of conduct of ¢xaminations 1he procedure ta be followed
by the Board for their deliberations shall be. prescnbed by the Statutes

(3) the Board of Lxaminations shall consist of the following members,

namcly
() the Vice-chanccllor, Chairperson,
()  the Pro-Vice-chancellor,
(m) the Dean of the aculty concerned with the examination,

(v} onc head of Umiversity Department, not below the rank of
Associate Professor or in the abscenee of a Head of the University department, a
Professor from Government Colleges, nominated by the Vice-chanccllor,

(v) onc Pnincipal other than Dcean of Faculty nominated by the
Vice-chancellor,

(vi) onc teacher other than Hcads of Dcepartiments or Principals,
nominated by the Vice-chancellor.,

(vn) onc c¢valuation cxpert, co-opted by the Board,

(vin) Controller of | xaminations shall be the cx-oflicio Sccretary

27 Powers and funcnions of the Boaid of Lxanunations -(1) The Board of
Ixammnations shall cnsure proper organisation of cxaminations and tests of the
University, mcluding modcration, tabulation and the declaration of results

(2) The Board shall meet not less than (wice in cach academic term

(3) In particular and without prejudice to the generahty of dutics as
mentioncd 1n sub-scction (1), the Board shall excrcisc the following powers and

perform the following dutics, namely ~-

() to approvc pancls of cxammcrs and qucstion paper sctters from
the list of persons proposcd by the respective Boards of Studies

(1) to explore, suggest and introduce examination reforms,

(w) to cxcreisc such other powers 1n relation to cxaminations as may
be assigned to 1t by or under this Act

. e e
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(4) 1n casc of any cmergency rcquining immediatc action to be taken, the
Chatrperson of the Board or any other officer or person authorised by the
Chairperson 1n that behalf, shall take such action as considered fit and necessary,
and at thc next mecting of the Board, the action taken shall be reported by such
person, for raufication or approval

(5) (a) !he Board of Examinations shall constitute committees for every
subjcet or group of subjcets consisung of

(1) the Pro-Vice-chanceilor——Charpeison,
(1) thc Dean of the concerned Facully,
(m) the Chairperson of the concerned Board of Studics,

(v) onc member of cach subject from among the membeis of the
coacerncd Boards of Studies to be decided by the Board of L'xam:natious

Provided that, where a Faculty is to be appomnted for evaluation of thesis and
disscrtation and for conduct of viva voce cxaminations wherever prescribed for
awarding post graduate, doctorate and higher degrees, two persons decided by the
Acadcmic Council shall also be members of the concermed Commuttec,

(b) The Controller of Examimations shail be the ex-officio Scerctary of
such committecs,

(¢) [Ihe rules and procedurcs for the performance of the duties of the
Board of Lxaminations, including procedure for disciplinary action on malpractices
connccted with the cxaminations. shal) be prescnibed 1n the Statutces,

{6) I'he Board shall prepare the financial cstimates for the work related to
cxammations for mcorporation 1n the budget of the University and shall submut the
samc to the T inance Officer .

(7} I'hc Board shall arrange for strict vigilance during the conduct of the
cxaminations so as to avoid usc of unfair means by the students, teachers,
ivigilators, supcrvisors ctc

28 The Board of Studies ~ (1) There shall be a Board of Studics for cvery
subjcct or group of subjects, as may be prescribed by the Statutes

(2) 1he Board of Studics shall consist of —

(a) the Head of the Umversity department or institution in the relevant
subject

Provided that, where there 1s no University department in the subject, a person
nominated by the Vice-Chancellor from among the Heads of the Departments from
an affihated college having post graduate tcaching expericnce in that subject,
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(b) six Hcads of Departments in atfihated colleges, other than
Principals, having not less than ten ycars teaching eaperience, nominated by the
Vice Chancelior,

(c) two post graduate tcachers having not less than ten years of
tcaching expenence from among the tcachers of affiliated Government Colleges, one
of them preferably a woman nominated by the Vice-Chancellor,

(d) two crminent persons nomindted by Vice-Chancellor, who are---

(1) cither Professors or Associate Professors 1n other
Universitics, or

(1)} persous with relevant expertence of not iess than ten years
tn national laboratorics or rescarch mstitutions or recogmsed
mstitutions, or

(m) cxperts inclated ficld, having published
(a) at lcast onc book 1n the relevant subject, or

(b) four rescarch papers it indexed national or international
journals

(3) lhe Chairperson shall be clected by the members of the Board from
among thcmseives

29 Powers and functions of the Bowrd of Studies (1) Lhe Board of Studics
shall have the following powers and functions, namely -

(a) to rccommend, upon reference to it by the Governing Counetl,
Academic Council or the 1 aculty concerned or otherwise, the courses of studics,
the subject or group of subjects within s purview,

(b) torccommend books, including text-books, supplementary rcading
and reference books and other matenal for such courses of study,

(¢) toadwvisc the t aculty or I acultics concerned regarding ymprovements
in the courscs of study,

{d) to rccommend names of suitablc persons to the Board of
I xammatrons for inclusion 1n the pancls for appointment of paper-sctters and
} xamuners at the Umversity examinations in the subject,

(¢) to rccommend to the Board of l:xaminations, names of persons
suitable for appointment as cxaminers or cvaluators for cvaluation of thesis and

—_ e - e f e ek o~
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disscrtations and for conduct of viva voce cxaminations, whercver prescnibed, for
awarding post graduatc doctorate and higher degrees,

() o suggest organisation of orientation and refresher courses in the
subject;

(g) o prepare rcquirements in respect of teaching of the subject at
various levels 1n respect of tcachers and their quahfications, library, laboratory and
hospital cquipment and consumables for usc 1n the laboratory and to recommend
the same to the Planning Commtice for formulating the normns and requirements
for granting affiliation to colleges and for granting recogmtion to institutions by
the University

(2) The term of Board of Studics shall be three years or as may be prescribed

in the Statutes

30 Facultv -——(1) The T acultics shall be the principal academuic co-ordination
authoritics of the University in respect of studics and 1escarch 1n the subjects
included in the Taculty and also 1n respect of studies and rescarch in
multi-disciphinary Facultics

(2) The University shall have such 'acultics as may be prescribed by
Statutes

(3) A Facuity shall bc'constuutcd, divided, combined with or abolished
only with the approval of thc Academic Council and as may be preseribed by
Statutes

-~

(4) The aculty shall comprisc such subjccts as arc prescribed by Statutes
(5) The Faculty shall consist of the following members, namely - -
(1) the Dcan—Ex-officio Chairperson;

(1) the Chairperson of cach Board of Studics for the subjccts compnsed
in the Faculty, -

(w) one member of cach Boaid of Studics to be elected by the members
of the Boards of Studies from among thcmselves, out of whom at
lcast onc shall be a post graduate teacher,

(1v) two subject cxperts, prefcrably from outside the State, nominated
by the Vice-Chancellor

(6) ‘The Facultics will have a term ol three years or as may be prescribed
by the Statutcs
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31 Jhe powers and functions of Faculuey - The Faculty shall have the
follo'ving powers and functions, namely

(1 to consider and report on any matter referred to it by the Senate
Govermng Council, Academic Council of Planning Comnttee,

(1) to consider and approve recommendations of the Boards of Studics
m the |aculty and on matters not aftccting any other 1 aculty,

(un} 1o consider and recommend to the Academic Council on the academic
matters walun its purview which affect any other 1 aculty or 1aculues or which
involve admiaistrative or financial implications,

(v} to consider and recommend 1o the Academic Counctl establishment
of new courses, inter-disciphnacy courses and short-ferm training programmes
referred to 1t by the Boaid of Studices or Board of Inter-disciphinary Studies, 1f any
constituted by Statuivs .

(v} 1o make recommendations to the Planning Comnuttee i respect of
the requirements regarding the conduet of post gradudte or under-graduate
instruction. tcaciung, rescarch and tremming in University institutions or departments,
affibated colleges and recognised insututions,

(vi) to cnsure that gwdelines dnd rules framed for the following matters
by the Acadcemic Council ate implemented -

(@) long-tcrm cumicufum development,
(by 1aculty development.
{c) tcaching or lcarming matenal development,

{(d) rescarch 1n cducational matters with particular reference to
colleges
(vir) to plan and orgamisc inter-decpartmentel and intei-faculty
programmes tn consultauion with the Board of Studics, other aculties or
Plannming Commutice, .

(vi) 1o rccommend to the Academsc Staff College and the Academmc
Council regarding organssation of continumg medical cducation, refresher and
orientation courses for teachers of affibated colleges and University departments
espectally for the revised or newly mmtioduced or inter-disciphnary courses of
study,

(1x} to prepate and submit the annual report of the functioning of the
Faculty to the Vice-Chancellor,
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(x) to consider any other acadcmiic mattcr which may be referred to 1t

32 The Fimance Commutee — (1) The Finance Committee shali consist of
following members, namcly —

(1) the Vice-Chancellor, -~
(u) the Pro-Vice-Chancellor,
. (w) the Registrar,

(v}  the Finance Officer,

(v) two members clected by Goverming Councitl members
: from among thcmselves, and

(vi) onc member from the Planning Commitice nomunated
by the Vice-Chancellor

(2) The INinance Commitice shall give advice to the Umversity authoritics on
any matter relating to the finances of the Unmiversity  1he powers of the inance
Commuttce shall be as follows.—-

] (1) to preparc the budget estimate of the University and to
review the accounts of expenditure and to make rccommendations to the
Governing Council, ; .

(1) to consider and make recommendations to the Governing
Council on the proposals for ncw expenditure on major works and
purchases,

(w) to scrutinisc rc-appropniation statcments and audit notes and
make recommendations to the Governing Counctl,

-

(iv) to review the finance of the University and to suggcst
] concurrent audit conducted wherever nccessary,

(v) to give advice and make recommendations to the Governing
Councit on any other financia! question affecting the affairs of the University

(3) Thc term of the Nnancc Commuttec shall be three ycars or as may
be prescnbed by the Statutes

33 The Planming Commuttee —(1) The Planning Committee shall be
responsible to plan the developinent of the Umversity, both physical and
acadcmic, and it shall conduct academic audit of the University departiments,

et
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mstitutions, colleges and rccogmised institutions It shall also plan, monitor,
gutde and co-ordinate undergraduate and post graduate academic programmcs
and dcvelopment of affilhated colleges

(2) It shali conwust of the following members, namely
(1} the Vice-Chanccllor, Chairperson,
(1) the Pro-Vice-Chancellor,

(m} five Dcans of 1aculty to be nominated by the Vice-Chanccllor
including at lcast onc each from Indian Systems of Medicine and  Homocopathic
Mcdicinge,

{n) onc person from among the Heads of departments or Dircctors
of the University mstitutions not below the rank of Professor and who 1s not a
Dean, 10 be nominated by the Vice-Chanccllor,

{v) onc tcachcer, imparting post graduatc instruction having not less
than ten years of tcaching cxperience, nomunated by the Vice-Chancellor,

(v1) onc teacher imparting undergraduate instruction having not less
than fivc ycars of tcaching cxpenience, nominated by the Vice-Chancellor,

(vn) onc Principal of an affihatcd Government College of Health
and Allied Sciences decided by the Goverming Council, from among the Principals
who ar¢ members of the Acadenmice Counctl,

(vi) onc Prnncipal of an aifihated professional college nominated by
the Chanccllor,

(x) two cxperts co-opted by the Commutice, from among the Ilcads
of Institutions or scmot Scientists of National or State level rescarch institutions,

(x) thc Dircctor of Planning - Member Sccretary

Provided that, the members nominated 1 categories (1v) to (1x) above shall
as far as possible, be drawn from diffcrent facultics or subjects

(3) lhc Committec shall mect at lcast thnce a year,

(4) 'the term of the Planming Comumtice shall be three ycars or as may be
prcscribed in the Statutes

34 Powers and functions of the Planning Committee — 1 he Planning
Committee shall have the {ollowing powers and functions, namcly - —

(1) to suggest mceasuics to create links and develop specific schemes
for 1nter University interactions and for interaction of the University and

Colleges with the industry and profcssional bodies and associauons in health,
mcdical and allied scicnces,

(1) to preparc Unmiversity and College development plans, both
short-term and long-term, keeping in view the objectives of the Umiversity as laid

—_— e —— —————t e aua e ———
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down 1n this Act and with duc regard to thc National and Statc liducational
Policics,

(n) to rccommend to the Scnatc or Goverming Council the
development and collaborative programmcs for the departments, Colleges and the
Umiversity,

(v} to monitor and rcport the progress of all such approvgd
development and collaborauve programmes to the Senate or Governing Council
once 1n a ycar, '

(v) to cvaluatc and asscss the usc of grants by University
dcpartments, post gradudte centres and affilrated colleges 1n respect of
development projects and submit the report to the Academic Council,

(v1) to assess thc manpower requiremenis of traincd persons in
diffcrent ficlds, such as, Health and Alhed Sciences and technology and make
nccessary rccommendations to the Governming Council for introducing and
strengthening of relevant courses of study,

(vi) to organise acadcnuc audit of -development and collaborative
programmes of University mstitutions or dcpartmcents, post graduate centres and
affiliatcd colleges, according to the provisions of the Statutes at lcast once n
three ycars and make nccessary recommendations to the University for
implementation

35 The Research Council —(1) there shall be a Rescarch Council
consisting of the Vice-Chancellor, Pro-Vice-Chancellor, Heads of the Untversity
Decpartments and Dircctors or emunent scientists fiom the Rescarch Institutes
within or outside Kerala The members of the Reseaich Council shall be
nontnated by the Vice-Chancellor 1n consultation with the Governing Council

(2) Therc shall be a Dircctor of Research, appointed by the
Vice-Chanccellor, who shall be the Convenor of the Rescarch Council

(3} The dutics of the Research Council shall be as providedin the
Statuics

(4) The term of the Research Council shall be three years or as may be
prescribed by the Statutes

36 The Unwersity Quality Assurance Council —~There shall be quality
assurance Council 1n the University for pertodic examination of the academuc
standards, democratic functioning and social commiiment of the affibated colleges
and Unwversity centres  The members of the Council shall be appomted by the
Vice-Chancellor 1n consultation wath the Goverming Council  Th¢ structure and
{unctions of the Councii shall be as prescribed by the Statutes
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37 Umversity Lthics Comnuttee Umversity Ithics Commuttee shall be
formed as per the gmidenines of national agencies ke the Department of
Biotechnology, Indian Counctl of Mudical Rescarch and other Rescarch Councils
for exammmumg the rescarch projects undertaken by the Unrveraty centres and to
give advice to the affihated colleges for mamntaming cthical pninciples in research
and clinical tmal work  The members of the | thics Comnuttce shall be nomunated
by the Viee-Chancellor in consultation with Governing Council  Lhe structure
and functions of the Council shall be as prescribed by the Statutes

38 Constuution, power s and functions of the Students’ Counctl —(1) There
shall be a Students’ Ceunail in the Umversity to encourage and promotc the
student’s co-curmicular and extra curriculdr activitics, dand to bring notice of their
gricvanccs before the authontics

(2) lhe Students’ Council <hall consist of the following mcmbers,
namcly

() Ix-Officio Member s
(n  Pro-Vice-Chancellor - Chairperson,
(1)  the Chaimman of the Unmversity Students tnion,
(m) the General Scerctary of the Unwversity Students Union,
(1v) the Dcan, Students” Affairs, and
(v) the Officer in-charge of the National Service Scheme
(b) Llected Members

(1) scven members clected by the Geneiaf Counail of the Umiversity
Students Union who shall not be the members of Scnate or
Academic Council,

(n) three members clected from among the full ume students of the
campuscs or departments of the Umiversity in such manner as
may bc prescribed by the Statutes,

(w) two mcmbers, other than students. clected by members of the
Scnate fiom among themscelves.

(v) two members clected by the Governing Council from among
themsclves, and

(v) onc mcmber of the Academic Council clected from among
themsclves

e
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(c) Other Members

(1) five students may be nomiated by the Vice-Chancellor from the
affiliatcd Government colleges or institutions who have
distinguished themselves in academic ficlds, sports, arts ctc,

(n) a mcmber nominated by the Vice-Chancellor n consuliation with
the Chairman of the University Students Union shall be the
L)
Sccretary of the Council,

(1) the members of the Students Council other than cx-officio
members shall hold office for a term of onc year from the dete
of their nomination or ¢lection, as the case may be

{3) 1hc Students Council shall have the following powcers and
functions, namely —

(1) o makc recommendation to the Governing Council and Academic
Council in the maticrs related to academic work of students the co-curncular and
cxtra currrcular activitics ain the Umversity,

(11) to makc suggcstions to the Governming Council and Academic
Council 1n respect of all rules relating to discipline, welfare of swdents, sports,
working of library, maragcment of hostels, students’ home and non-resident
students’ centres, extension work, social work, students’ health, National Scrvice
Scheme, National Cadet Corps and such other matters as may be prescribed by
the Statures,

{m) 1o commumcaic its views, obscrvations and recommendations 10
any autitonity of the University 1in respect of any matter which concerns the
students, and 1f any qucstion anscs as to whether a matter docs or docs not
concern the students, 1t shall be decided by the Chairman of the Students
Council and his decciston shall be final;

(1v) to take such steps as arc necessary for the general welfure of
thc students that comes under the Umiversity,

(v) to cxercisc such other powers and perform such other dutics
and functions as may be conferred or imposcd on 1t by this Act or the Statutes,
Ordinancc and Regulations
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(4) 1hc Charperson of the Students Council shall causc to be laid
before the Governing Council and Students Council 1n such manncr as may be
prescitbed by the Statutes, periodical reports regarding the recommendations and
suggestions made by the Council, the action taken thercon by the authorties to
which such recommendations and suggestions weic made, and 1if no action was
taken by the authortties to which such reccommendauons and suggestions were
madc, the reason thercof

(5) [lhc electton 10 the college level Students Council shali be held
before such date of the year as may be prescribed by the Staiutes

39 General provisions regarding authorities of the Unrversity (1) The
censtitutron, powers, functions and duties of the authoritics of the Umversity,
not laid down under any of the provisions of this Act, shall be such as may be
prescribed by Statutes A

(2) Savc as otherwise provided by or under the provisions of this Act,
the term of office of the clected. nonunated, appointed or co-opted member of
any authonity shall be three years from the date of its first mecting, inespective
of the date on which o member enters upon such office

(3) Nowathstanding anything contained in this Act o1 Statutcs, where a
person clected, nominated, appomted or co-opted ds an officer of the University
or a member of any of the authontics or bodies of the University by virtue of
hss bemng chigible to be so clected, nominated, appomted or co-opted as suclh an
officer or a member under any of the categones of officers o1 members specificd by
or under the relevant provisions of this Act in relanon to such office. authonty
or body, such pcrson shall cedse 10 be such an officer of the University or
member of such authonity, or body as soon as such person ccases o belong to
such catepory and shall be deemed 10 have vacated the office as such officer
or mcmber

(4) A person shall be disquabified for '[mmg a mcmber of any of the
authonuces of the Unmiversity, 1f such person, -

(1) 1s of unsound mmd and stands so declared by a competent
autherity.
(n) s an undischarged insolvent,

() has been convicted of any offence involving moral turpitude,

e e
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(iv) 1s conducting or engaging oncscl{ in private twitions or private
coaching classcs or private medical practce, 1f such pnivale turtion, coaching or
private practice has been banned by the Governnient in respect of such person,

’
-«
(v) has been punishied for indulging m or promoting unfair practices

in thc conduct of any examination in any forim anywherc

(5) No person shall bec a member of the Goverming Councyl, the Academic
Cecuncil or the Board of LExammations for not more than two consccutive terms,
cither as an clected, nominated, appownted or co-opted member, as the case may
be Ilowever, the Chancellor shall have the power to grant exemption to such a
member

(6) Savc as ctherwise provided by or under the provisions of tlus Act,
cach authority of the University while acting and cxcrcising its powcers and
discharging 1ts functions or dutics assigned to it by or under the provisions of
this Act shall havc the cxclusive jurisdiction to deal with and decide on the
matters assigned to it and discharge the functions or duties assigned to 1t by or
under the provisions of Uns Act

(7) (1) FEvery election to any authonty or body of the University under
this Act shall be held by ballot 1n accordance with the system of proporuional
rcprescnlation by means of a single trans{crabic vote and 4s may be prescribed
by Statutes

-

(11} The other details relating to elections not specified tn this Act
shail be prescribed by Statules

(8) A member of any Unmiversity or body other than ex-officio member
mady resign by writing under his signatiie A nomince of the Chanccellor may
resign, by addressing to the Chancellor and any other membcer may resign by
addressing to the Vice-Chancellor The person shall cease 1o be a member upon
hig resignation baing accepled by the Chancellor o:, the Vice-Chancellor, as the
casc may be

(9) If the person nominated. clected, appointed or co-opted to an
authority or body recmains absent without pr.or permisssion cf the authonty or
body for threc consccutive meet'ngs. he shall he deemed to have vacated his
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*
membership and he shail cease 10 be a member from the date of the third such
mecung 1m which he has remamed absent

(10)  Save as otherwise provided by thrs Act all niaticrs with regard to
the conduct of meetimgs of tht authontics, bodics or commutiecs, 1f any,
constitutcd by the University ot any authority shali be such as may be
prescrited by thc Statutes

F

(11)  When any vacaney occuts m the officc of a member, otner than an
cx-officio member, of any authonity or other body of the University before the
cxpiry of his normal term, the vacancy shall be filled, as soon as may be, by
neminaaon of a suiteble person by the Chancellor or the Governmient where the
Chancetlor or the @overnment 18 the nommating authority or by the Vice-
Chancellor 1 all other cases lhe person nominated shall be a petson who s
othciwise, chigible 10 be nommated or clected on the said authonty or body from
the samie catcgory 1he person so nominated shail hold officc only so long as
the member 1in whosce place hic has been nominated would have held 1t 1f the
vacducy kad net occurred

Cuaritr 'V .
SIAIULLES, ORDINANCI S, RLGUIATIONS AND BYI -LAWS

40  Statutes (1) Subject to the provivions of this Act, the Governing,
Ceunc:! shall bave, i addition 1o ail cther powers vested in it, the power (o
make Statutes to provide for the admimstration and management of the affairs of
the University

(2) Statutes may provide for el or any of the following matters, namely —
() the powers and duties of the officers of the University,

(1) thc constitution, powcers and dutics of the authorities of the
University not specifically provided for in this Act,

(m) the procedure for the clection of members of the Scnate, the
Governing Council. the Academic Council and other authornities or bodies of the
University and all such other maltters, relating to these authoritics or bedies, as
may be necessary or desneble to provide,

(1v) conferment of honorary degrees and holding convocatiorn,
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(v) the cstabhishment and maintenance of the University schools,
dcpartments. stitutions, constituent collcges. stitutions ot higher learming,
centres for rescarch or specialised studies and hostels,

(v1) the punciples governing the seniority and service conditions of
the employecs of the University, '

(vi) the provision for disqualifying members of the authoritics, bodics
or comnutiees of the University ’

(vini) abohtion of Umiversity schools. departmepts or institutions,
constituent colleges and centres, '

(x) qualifications, recrustment. workload, code of conduct, terms of
office, dutics and conditions of scrvice mclading periodic asscssment of
tcachers officers and other cmploycees of the University and the affihated
colleges cxcept those collecges o1 nstitutions mamtained by the State or Central
Government or a local authority, the provision of pension, gratuity and provident
fund, the manner of termination of the.r services, whetever applicable, as
approved by the State Government,

(x) applicauton of funds of thc University for furthcrance of the
objectives of the University,

(x1) conditions and procedurc for the affihation of collcges or for
withdrawing the affihation of colicges,

{(x11) thc norms for grant of autonomy to Uaiversity schools,
departinents or istitutions  affiliated colleges and recognised insututions, subject
1o the approval of the State Government,

. (xu1) acceptance and management of trusts, bequcsts, donations
cndowments and grants from individuals or organisations, -

(x1v}  provision of rescrvation of adcquate number of posts of
tcachers, officers and other employces of the Umiversity and affihatcd colleges,
for the members of the Scheduled Castes and Scheduled Tribes and Other
Backward Classes mn ac¢ordence with the Constitutional provisions and policy of
the State Government, .

(xv) fixing of number of working days, number of actual days of
mnstructions, hohdays other than Sundays, vacation and terms in acadeinic year,
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(xv1) disciphinary action agamst tcachers, officers and other
cmployees of the Umiversity, alliliated colleges and recognrsed institutions. other
than the private sclf-financing colleges not arded by the Government 1n any form
and the colleges or the nstitutions managed and maintained by the State
Government o1 Central Govenunent or Focal Authoritics,

(avi) thc taking over or transfeinng, 1n public nterest, of the
management of a college or institution by the University and the conditions for
such taking over or ttansfermng, subject to the approval of the State Government,

(»m) award of dcgrees diplomas, titles, certificates, and other
acadecmic distinciions by the University,

(x1x) the withdrawl or canccliation of degrees, diplomas, titles,
certificates and other academic distinctions grented by the Umversity,

(xx) the mamtenance of a4 register of registered graduatces.

(xx1) the maintenance of accounts and prepdration and passing of the
annual budgcet of the- Umiversity,

(xx11) constitution of Governing bodics for private colleges under
unntary management and managme councils for private colleges under corparate
mdanagement,

(xx11t) any matier as may be prescribed by Statucs or which s
necessary 1o give cftect 1o the provisions of this Aci

41 - Procedurce for mahing Statutes (1) Notwithstanding danything
contatned n this Act, the Government shall make the first Statute of the
University

’
(2) The Governing Council may. from time to time, make nicw or
additional Statutes or may amend or repeal the Statutes referred to 1n
sub-scction (1)

(3) lbe Statutc may be made, amended o repeaicd by the Governing
Council 1n the manner heremalter provided .

(1) Ihe Goverring Counctd may take into consideration the draft of a
Statate c:ther moved by any member ot the Council or on a pioposal by the
Vice-Chancellor

(1)  The Goverming Council, if 1t thinks necessacy may also obtan
e opimion of any officer, authonity or body of the Unmiversity v regard to any
diaft Statute wich 15 hefore 1t for consideration

— - e A -
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Provided that wherce any such draft Statute pertains to academic matters,
the Govermng Council.shall obtamn the opimion of the Academic Council before
considering the same;

(m) The Governing Council shall not propose the draft of a Statutc or
of an amcndment to a Statute affecting the status, powers or constitution of any
authority of the University until such authority has been given an opportumity
of expressing an opinion upon the proposal and any opinion so expressed shall
be in writing and shall be considered by the Governing Council.

(1v) No Statutc providing for thc conditions for, or procedure relating
to, the affiltation of private collcges shall be passcd by the Governing Council
without the previous approval of the Government

(v) Evcry Statute passed by the Governing Council shall be submitted
to the Chancellor who may give or withhold his assent thercto, or send it back
10 the Governing Council for reconsideration,

(v1) No Stawute passed by the Governing Council shall be valid or
shall comc mto force unul assented to by the Chancellor

42  Ordinances —-Subject to the conditions ptescribed by or under this
Act, the Govemimg Council may make Ordinances, to provide for all or any of
the following matters, namely —

(v) _ thc condiions under which students shall be admatted to courses of
study for degree, diploma, ceriificate and other academic distinctions,

(i) the fees to be charged for cnrolment of students for attending such
courses 1n the University and that for admission to the examinations lcading to
degrees, diplomas, certificate and other acaderuce distincuons, and for registration
of graduates and any other type of fees to be charged,

(i) thc conditions of residence, conduct and discipline of the students
of the Unmiversity, and action to be taken against them for breach of discipline or
misconduct, ncluding the followmg —

(a) usc of unfair means at an examination or abetment thercof,

{b) rcfusal to appecar or give cvidence 1n any authoriscd mnquiry by
an officer-in-charge of an examination or by any officer or authority of the
University, or '

(c) disorderly or otherwisc objectionable conduct, whether within
or outside the Umiversity,
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(1v) the conditions goverming the appomtment and datics of cxamuners;

(v) the conduct of exapunations and other tests and the manner in which
the candidaics may be asscesced or examined by the cxaminers,

(vi) the classification of teachers, staff strength i various departments,
workload of tcachers and other «taft n the University depattments and affihated
colleges,

(vir) the inspection of affihiated colleges, recognised wstitutions  and
hostcls,

(vi1) the rhode of cxcecution of contracts ot agreemetits for, by or on
»

bchalfl of the University,

(1x) thc rules to be obscrved and cnforced by affiliated colleges and
rccogmised 1nstitutions regarding transfer of students wherever necessary,

(x} the dutics and functions of students’ associations and other
orgamsations 1 collcges, .

(x1) all other matters w hich, by or under this Act or Statutcs, arc to be or

may oc, provided by ()rdmanu,s, and

(x11) gencerally, all matters for which provision 1s, 1n the opimion of the
Govcerning Council, necessary for the cxcercise of the powers conferred or the
performance of the dutics imposed on any authonty of the University under this

*

Act or Statutes

43. Piocedure for mahing Ordinances 1hce Governing Council may
make, amend or repeal Ordinances 1in the manncey hercinaficr provided, -

(1) No Ordinances concerning the matters referred to tn clauses (1} to
(v1) of scction 42 above, or any other matler connected with the mamnienance of
the standards of teaching and exammations within the Unsveisity, shall be made
by the Goveining Council unless a draft thercof has been considered by the
Acadcmic Council,

(1) The Goverming Council shall not have the power 1o amend any dsafi
proposed by the Academic Council under clause (1) above, but may rcturn 1t 1o
the Academic ( ouncil for reconsideration, in part or in whole, together with any
amendments which the Goverming Council may suggest
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(1) All Ordinances made by thc Governing Council shail have cffect
from such date as 1t may direct, but cvery Ordinance so made shall be subnuitted
to the Chancellor within two weeks ‘The Chancellor shall have the power to
direct the Govermng Council, within four weeks of the recerpt of the Ordinances,
to suspend 1ts opcratton and he shall, as soon as possibic, mform the Governing
Council of his objection to 1t He may, after receiving the comments of the
Governing Counctl cither withdraw the order suspending the Ordinances or
disallow the Ordinances and his decision shall be final

44  Regulanions —(1) Subject 10 provisions of this Act. the Statutes and
Ordinances and the approval of the Goverming Council, the Academic Council
may make rcgulations 1n the manner prescribed by Statutes, providing for all or
any of thc following mattcrs namcly —-

(1) thc courses ol studics and the conduct of ¢cxanunations,

(1) the admisswon of students to tlic various courses of study and 1o
the cxaminations,

(i) the quahfications of tcachers,

(1v) thc appomiment and prescniption of dutics of the Boards of Studics
and ¢xamers,

v
L

(v) rccognmition of examinations, degrees and diplomas of the
Universitics as cquivalent (o the examinations, degrees ond diplomas of the
University and

{v1) all other matters whick under the previsions of this Act, the
Statutes and the Ordinances arc to be, or may be, prescnibed by the Repulations

(2) Al Regulations made under this Act shall have cfiect from such date
as the Academic Council may direct, but every Regulation so made shall be laid
before the Governing Council during its next succeeding mecting

45  Bye-laws and Orders —(1) Any avthornity or body may. subjcct to the
previous approval of the Governing Council shall have the power to make bye-
laws and orders not inconsistent with this Act, the Statutes, Ordinances and
Regulanons, for the guirdance and working of the Boards and Commutiees and
other bodies constituted under the provisions of this Act, the Statutes, the
Ordinances ard the Regulations and for regulating the procedure and conduct of
busincss at the mectings of any authonty of the University and providing {or all
matters solely concerming such authonty or body
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(2) Such byc-laws and orders shall be submitied to the Governing
Council which may amend or annul them i such manner as 1 thinks propet,
after ascertammg and considening the views of the authority or body making
them

46  Publication m the Gazette  All Statutes, Ordinances and Regulations
madc under this Act shail be pubhished by the Unsversity in the Garsetie

Charitg VI
ADMISSIONS AND O1HIR MAI'ITRS RETALING 10O SIUDENIS

47  Adnussion and fxamimation (1) Subject 1o the nights of the munonty
cducational mnsututions admission o all courses m the University departments
and affihated colleges shail be made 1 accordance with the reservation policy
of Government for the weaker scctions of the socicty and on the basis of
competitive merit m accordance with the rules, 1f any made by the Government

Provided that, where rules have been framed by the Government, in the
interest of the students of the entire State, the Unmiversity shall adopt the same
and such rules shall be pabhished 1in the Garscetie, as the case may be, at least
s1x months before the stant of any acadeinic session

Provided further that having regard to the maintenance of discipline, the
authority concerned shall have the power to refuse admission to a student

(2) At the beginming of cach academic year the Univeraty shall prepare
and publish an academic calendar for all programmes including ¢ Schedule of
I xammations, previded that, no examuaation or the results ot an cxamination shall
be held 1nvahd only for the reasnn that the University has not followed the
Schedule

48  University Studens Umon (1) There shail be an clected University
Students Union, tormed by Councuiliors clected by the students of the
Umversity, departments or schools and afliliated  colleges

(2) The Umiversity Students Umion shall consst of the General Council
and an lL.xccutive Counctl

(3) lhe General Council shall consist of such members (Councillors) clected
as provided bélow .

(1). onc member clected from among the undergraduate students of all
the University departments or schools together,

(1)  onc member clected from among the students of all the Postgraduate
programmes 1u the University department or schools including full-time
registered rescarch scholars,
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(m) onc mcmber cach clected from among the students of the
undcrgraduate courscs In affiliated Government and aided colleges,

() onc mecmber clected from among the students cf all
Postgraduate courscs in affihatcd Government and aided collcges,

(v} ten members clected from among the regular students of
affibated private, self-financing, unaided colicges. of whom four shall be women

(4)  TIhe Exccutnn ¢ Council shall consist of Scventcen members including
the followng office bearers to be clected by the Councillors clected to the University
Students Unton as o sub-section (3) above {from among themselves

-

() a Chairperson,
(n) aGenceral Sceictary,

(m) two Vice-Chairpersens of whom once shall be a woman,

(iv) aloint Secretary,

(v) thrce mcmbers representing the graduates or postgraduates
students in Modern medicine from affihiated Government and aided colleges,
of whom onc shall be a woman

)

(v1)  onc member representing the graduates or postgraduates in
Dental Sciences, from affihated Government and aided colleges,

v (vu)  two mcmbers representfing the graduate$ or postgraduates in
Indiap Systems of Medicine, from affihated Government and aided colicges,
of whom one shall be a woman,

(vin) onc mcmber representing the graduates or postgraduates
students in ltomocopathic Medicine, from affihated Government and
aided collegces,

() one mcmber representing the nursing students, who shall be a
woman from affihated Government and aided colleges, )

(x) onc membcr representing the pharmacy students, from affiliated
Government and aided colleges,

(x1) onc mcmber represcating disciphnes or subjects other than the
subjects or disciplines mentioned above from affiliated Government and
arded colleges,

(xn) 1two members clected from among the regular students of the
affihated private, self-financing, unaided colleges of the University, of whom
onc shali be a woman

2
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(5) Ihe Unmiversity Students Union shall deal with all matters connected
with the promotion of ants and sperts among the students conducting of youth
festival and competitive events and perform other duties as may be prescribed

(6) ‘lhe rules and proceduie for clection to the Umiversity Students Union
shall be as preseribed by the Statutes '

(7) 'here shall be an clected Students Union to represent ihe students of
the Umiversity 1o cach of the affihiated colleges

(8) Iie consutution, rules und procedurc for the clectioa of the Swdents
Uniorn shall be as may be prescribed by the Statutes

49 Selccuion of students for sports, cultural and other activities —1he
Unrversity shall provide provision in the Statutes to ensure that the students sclected
to represent therr classes, collenes or the Umiversity as the case may be for sports,
cututal and all other activitics are selected entirely on the basis of ment

Citarirr Vi
PI RMISSION, A1 TATION AND Ri.COGNITION Ol COLLEGLS

50  Affiliation and recogmtion (1} ‘The Umiversity shall affiliate all the
professional medical or oiher coileges or Institutions mmparting educauion in Modem
Mcdicine, Dental, Ayurveda, HHomocopathy, Siddha, Unans Yoga, Naturopathy, Nursing,
Pharmacy ¢nd other paramedical and allied subjects, owned by Government of Kerala
or Government controlled socictics, private aided and private undided self-financing
cducationdl agencies, wlhich, before the date of commencement of this Act remained
affihiated to the different Universiies (except Deemed Universities) in the State of
Kerala  The atfiliation of the above mentioned 1nstitutions to other Universitics in the
State (except Deemed Umveraties), shall stand transferred to the University on and
from the date of commencement of this Act, subjcct to the conditions that the affihation
of these colleges orinstitutions 1n respect of the students admitted 1o the courses 1n
health sciences and allied subjects shall continue till these batches of students
complete their courses, the examinations of all such students shall be conducted by
the Universities to which they were attached, degrees or diplomas or other distinctions
shall be awarded by such Universities and admission to these colleges for the academic
ycar 2009-2010 shall continuc 1 such Universities [ he admission to the course or
courses 10 be started, in the above mstututions, from the academue year 2010-2011 onwards
and the examinations for the new batches of students admiticd or to be admitted
duning 2010-2011 shall be conducted by the University and degrecs or diplomas be
awarded by the Limversity  Lhe professional Medical Colleges or tcaching institutions
undcer the Deemed Umiversitics and the National Institutes established by Central
Govermment shall not come under the jurisdiction of the University

B U U —

———— e e,
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(2) The Fducational Agency applying for affiliation or recogmition and whosc
college or institution has been granted affiltation or recognution, shall give and comply
with the {ollowing undertaking - '

-

(1) that the provissons of this Act, or any other Acts passcd by the State
Legislature related to Medical Education or Eigher Zducauion ficld 1n the State, rules
made thereunder and Statutes, Ordinances, Regulations. Standing Orders and
directions of the Unwersity shall be obscrved,

(1) that there shall be a scparatc Governing Body or Managing Council
provided for an affihiated college or group of colleges, recciving aid from the
Govermment or the University, as provided by scction 52,

(u1) that thc number of students adrtted for coursces of study shall not
cxceed the Iimits presciibed from time 'o tune, by the University, the Government,
Central or State Councils or authorities 1 the concerned discipline as the casc
may be,

(1v) that there shall be suitable and adequate physical factlitics such as
building, laboratories, I;braries, equipments required for tecaching and rescarch, hosiel
and other infrastructurc facilities as the case may be, prescribed by Statutes,
Ordinances and Regulations,

(v) that the financial resources of the colicge or tustitution shall be such
as 10 make duc provision for 1ts continued mamtenance and working,

(v1) that the strdegth and qualifications of teaching and non-tcaching
staff of the affiliated colleges and the emoluments and the terms and conditions of
service of the staff of affiliatcd colleges shall be such as may ve prescribed by the
University and which shalt be sufficient to make due provision for courscs of study,

,feaching or traming or rescarch, cificicntly,

. (vi1) that the services of all tcaching and non-lcachmg‘cmployces and
the facilities of the college to be affthated shall be made available for conducting
cxaminations and for promoting other activities of the University,

(vin) that the dircctions and orders 1ssucd by the Chanccllor, Vice-
Chanccllor and other officers of the Umiversity in excrcisc of the powers conferred on
them under the provisions of this Act, Statutes, Ordinances and Regulations or any
other Acts passed by the State Legislature wrthis regard, shall be complied wath,

(1x) that there shall be no transfer of the management or ownership of the
college without previous sanction of the University,
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(x) that the college or institution shall not be closed without pervious
sanction of the University,

(x1)  thatm the event of disafithiation or de-recognition or closure of the
college or mstwtion, all the assets of the college or insutution inciuding bulding
and cquipment which have been constructed or cieated out of the amount paid as a
grant-in-aid by the Government or the Umiversity Grants Commussion shall vest i the
Govermment

St Procedure for permission (1) Lhe University shall preparce a perspective
plan for cdueanondl development for the locavon of mstitations of higher learming in
a manner ensuring cquitable distribution of faciities for lugher cducation in Medical
and Allied Sciences having duc regard. m particular, to the needs of unserved and
underdeveloped arcas within the jurisdiction of the University Such plan shall be
prcparcd by the Academic Council and got approved by the Governing Council and
shall be placed before the Senate 1t shall be updated every five years

(2) No apphcation for opeming a new cotlcge or institution of higher
lcarmirg which 18 not 1n conformity with such plan, shall be considered by the
University

(3) No students shall be adnitted by the collcge or institution unless the
first umc atiiliation has been granted by the Universaty to the collcge o institution

(4) lherules and provedure for affibation of a college to the Umversity
shall be as prescribed by the Statutes

52 Govermng Body of affihated college (1) Lhere shall be a scparate
Governig Body for cvery affihiated college or iastitution. consisting of the members
-as may be prescrnibed by the Statutes  Lhere shall bea Managing Council for a group
‘of affiliated colleges under a corporate management, consisting of members as may
be presceribed by the Statutes

(2) lhc powers and duties of the Goverming Body or Managing Council
shall be as provided in this Act or as may be preseribed by the Statutes

53 Conunuation of affiliation (1) Ihe affilated college or recognised
institutton may apply for continuation of affihation or recogmtion for the courses of
study for whicl affiliation or recognition was granted ordinanly stx months prior to
the datc of exp y of such affiliation or recognition  Lhe University shall follow the
proccdure pres.nibed in Statutes, so far as applicable, for grant of continuation of
affiliation
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. (2) Theaffihated college or recognised mnstitution may apply for affihation
or recognitien for additional courses of study and the samc shall be consideied by
the University following the procedures or rules prescribed m tns regard i the
Statutces - .

(3) An affihated colicge with at least six years standing as an affihated
college may apply for pcrmanent affiliction in the manncer as may be preseribed in the
Statutcs and the University shall consider such apphications in such manncr as may
be prescribed

54. Grannng of autonomous status - 1) AUniversity department ornstitvtion,
affiliated college or 1ecognised nstitution may apply to the University for grant of
autonomous status The Governing Council on the recommendation of Academic
Council may confer the autonomous status

(2) TFhe autonomous department o1 institution or colicge or recognised
mstitut;on, may constitute its authonties or bodies and cxercise the powers and
perform the functions and carry out the administrative, academic, financial and other
activitics of the University, as may be prescribed

(3) The autonomous department or :nstitutton or college or recognised
institution may prescribe its own courses of study, cvolve its own tcaching methods
and hold examinations and tests for students recewving instruction 1n 1t and award
degrecs or cerlificates of its own Autonomous department or institution or college”
or recognised institution shall function with the objectives of promoting acadcmic
frccdom and «cholarship on the part of teachers and students which are cssential 1o
the fostering and development of an intellectual climate conducive to the pursuit of
scholarship and excellence

55 Submisswon of 1eports and ispection -—(1) Every affilated college anid
recognised nstitution shall furnish such reports, returns and other particulars as the
University may require for cnabhing 1t to judge the academic standards and standards
of academic admimsiration of the college or recogmsced institution

(2) The Vice-Chancellor shall cause every University department, school,
centre, affiliated college or recognised mstitution to be nspected, at Icast once
v ery three years, by onc or more commuttees appointed by him :n that behalf which
shall consist of the followng members, namely —

(0 a Dean or a Chairman of Board of studics nonnnated by the Vice-
Chancellor— Chairperson, )

(1) oneerpery, inmedical education, notconnected with the Umversity,
nominated by the Vice-Chancctlor,

() otie expert, to be nominated by the Governing Couac:l
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Provided that no member of sudh comnuttee shal! be connected with ne
management of coliege or the institution concerned

(3) 1he commutice shall submit 11s 1eport o the Vice-Chancellor for
consideration and for further scuon as may be necessary

56 Wuldrawal of offtitation (1) 1 an aftihated college or tecogniscd
stitution farls to comply with the conditions of affiliation or recogiition as provided
in this Actor Statutes or fails to comply with the directions of the University or State
Government or does not allow the local goverming body or mandaging councils as
prov.ded in this Act or Statutes to function properly or1f 1t is conducting the college
or recognised institution, m a manner prejudicial to the interest of the Umversity or
the standards laid down by the Ordinance or Statutes, the University can take action
aga.nst such mstitutions under this Act including withdiawal of the affiliation
granicd to the college or institution. after giving netice to the Principal of the College
or mstitution and the educational agencies running the college or instiution, regarding
the reasons for such withdrawal of affiliation and considering the reply given by the
Principal of the college or cducational agency

(2) Iherules and proccdure for withdrawal of affiliation shall be such as
may bec prescribed by the Statates

57 Closare of colleges etc (1) No mapagement of an affiliated college or
recogniscd nstitutton shzll be atlowed to close down the college or recognised
mstiiution without prior permission of the University arnd State Governiment

(2) the procedurc 1o close down an affiliated college shall be such as may
be presenibed by the Statutes

58 Application of provisions of Kerala University Act, 1974 —1 xcept as
otherwise provided 1n this Act, the provisions of scctions 51 1o 68 of the Kerala
University Act, 1974 (Act 17 of 1974 yn respect of affiliated privatce arded colleges
shall apply m the case of private aided collcges atfihated to the Unmiversity

Charitw VII1 4

FNROLMENIL DLGRETS AND CONVOCAITONS

59 feachun, trarming and iesearch —All graduate or post-graduatc

wtruction, teaching, training and rescarch shall normally be conducted wjthin the

U niversity, affilivied coileges and the recognised msututions 1n the manner
a~ may be prescribed by the Statutes

— e —
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60 Eniolment of students —A person to be cnrolled as a student of the
University shall possess such qualifications and fulfill such conditions as may be
prescenibed by the Statutes

61 Diwsciplinary powers and discipline among students —(1) All powcers
relatmg to disciphine and disciplinary action in relation to the students of the University
departments and mnstiiutions and colleges, maintamned by the Untversity, shall vest
1n the Vice-Chancellor

(2) .The Vice-Chanccellor may by order, delegate all or any of his powers
under this Ordinance, as he deems fit to such cother ofﬁccrs or body as hc may
nominate or crcate 1n that behalf

62 Conferrning of degrees, dipiomas and ceitificates -—(1) lhe Governing
Council may msthitute and confer such degrees. diplomas, certuficates and: other
academic distinctions as may be recommendced by the Academic Council

.

(2) The Governing Council may consider and recommend to the Senate the
conferment of an honorary degree or other academic distinction on any person,
without icquiring him to undergo any test or examination, on the ground «olely that
he, by rcason of his eminent position, ottainments and pubhic service 1s a fit and
proper person to reccive such degree or other acadoumic distinction and such
rccommendation shall be deemed to have been duly  passed 1if supported by a
majority of not less than two-thirds of the muinbers present at the mecting of the
Senalc. being not less than onc-half of 1ts total membership

Provided that the Governing Council shali not entertain or consider any proposal
in that behalf without the Vice-Chancellor having obtained the prior approval of the
Chanccellor

(3) The Goverming Council may take a deciston on the proposal of the
Scnate and the Scnate shall not c¢ntertain or consider any proposal fn that behalf
without the Vice-Chanccllor having obtained prior approval of the Chancellor

(4) The convocation of the Umiversity shall be held at Icast once during
an academic ycar in the manner preseribed by Statites for conferring degrees,
post-graduate degrees or diplomas or for any other purpose

63  Regrstered  gradua.es —(1) Subjcct to the provisions of
sub-scction (2), the following persons shall be ¢ntitled to have their namies cr.tered in
the register of registered graduates or decmed registered graduates, maintained by
the Univarsity, namely —

(1} who are graduates of the Universuty,
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(W) who arc graduates holding a degree in Mcedieal and Alhed Sciences
of any eatsting University in the State
(2) A person shall not be quahified to have lus name entered 1n the register
of graduates, f he,
() 1~ of unsound mind ana stands so declaicd by a compctent
authority,
(1) 15 an undischarged msolvent,
(mj 1s convicied for an offcnce involving moral turpitude.

(1v) s aregistered graduate of any other Umiversity established by law
in the State of Kerala
(3) 1 wvery person who mntends to be a registered graduate shall make an
application to the Registrar in such {form and make payment of such Jces, as may be
prescribed by the Statutes The Registrar <hall, after making cuch inquiry as he
thinks fit, decide whether the person s entitled to be d registered graduate

(4) Ifany disputc ariscs as 10 whether a person s entitled to have his namce
cntered n the tegisier of graduates, it shall be deeided by the Vice-Chancellor afier
making or causing to be made such mquiry as he thinks [® and such decision shall be

final

(5) The Chancellor may, on the recomnmendation of the Goverming Council
supported by a majority of not less than two-third of its menbers present at ats
mceting, such majonty conprisiug not less than one-half of its inembers, temove the
namc of any person from the register of graduates for such pertod as the Chanagcllor
thunks fit; 1f such person has been convicted by a court for any offence which, in the
opirion of the Goverming Council, 1s a serious offence involving moral turpitude

(6) Noaction under the above sub-section shall be taken unless the person
concemed 1s given an opportunity of bcmg heard

’ Crhariinr 1X

FINANCI .

64 Unwverstty Tund (1) All grants and loans received from the State
Geovermnent, the Govemment of indid, the University Grants Commisston and from
any other source, all revenues of the University all fees recerved. all mconse such as
rent and profits desived from propertics and funds vested i the University, all
endowiments and donatione recarved from any source whatsocver, all other

T
miscellancous 1cceipts of the University and depostts, remittances and scervice ol

—

- —
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funds, recetved 1n connection with the affairs of the University shall form onc
consolidated fund styled “Kerala Umiversity of Sciences Fund” and shall be utiliscd
for the purposes and 1n the manncr laid down 1n this Act and 1n the Statutcs,
Ordinances, Regulations, Bye-Laws and Orders

Provided that scparate accounts may be maintained for spccific purposcs

(2) Allmoneysn the Kerala University of Health Sciences Fund shall
be lodged 1n the Government I'reasury or with the prior approval of the Government
in the State Bank of India or 1ts associates up to such himits as may be fixed by the
Govcemment

(3) The University may invest such part of the moneys n the Kerala
Umversity of Health Sciences IFund, as it may deem {it, in Government sccuritics or
sccuritics guaranteed by the Government of India

(4) The custody of thc Kerala Unmiversity of Health Sciences Fund, the
payment of moncys therewn, the withdrawal of moneys thercfrom and all other
ancillary matters shall be rcgulated by thc Statutes, Ordinances and
Byc-Laws made in that behalf

(5) l'he University shall establish the following funds, namely —

(1) general fund,

(n) salary fund,

(111) trust fund,

(1v) dcvelopment and programme fund,
(v) research fund,

(v1) contingency fund, and

(vn) any other fund which, in the opimon of the University, 1s deemed
neccssary

(6) The following shall form part of or be paid into, the general fund,-—

(1) non-salary contribution or grant, rcceived from the Government
or Central Government or Untversity Grants Commission,

(11) all incomes of the University from any sourcc whatsocver,
including income from fees and charges,

, (1)  any sums borrowed from the banks or any other agency, with
the permussion of the Government,

(1v) , sums received from any other source or agency

33/35272011/DTP
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(7)  [he <alary fund shall consist of all amounts reccived from the
Govermment, Central Government or University Grants Commuisston towards full or
parl payment of the salary and allowances No amount from this fund shall be
utilised for 4 purposce other than payment of salary and allowances

(R)  Allmcome or moncys from trusts, hequests, donations, endowments,
subventions and simular grants shall fonm the trust fund

(9} (1) The development and progiemme fund of the Umversity shall
consist of all mtrastructure development grants recerved from the State Government,
all contiibutions madc by the University Giants Commassion for development and
rescarch grants recerved fiom other funding agencies of the Central Government,
Unied Nations and its affihates, other intemational agencics, industries, banks and
financial institutions o1 persons,

() NqQamount from this fund shall be appropriated to any other fund
of the Unnversty o1 expended for any other purposc,

(1) Jhe development and programme fund shall be utilised in the
manner consistent with the object of the programmes for which a suitable code will be
adopted toinclude the gurdehnes of the funding agency on expenditure and audit. to
be granted and approved by the Goverming Council

(10)  1he Umversity shall maintain & sepdrate fund for rescarch activitics
1 his may be the ncome from Government of India, Government of Kerala, Central
Autonomous Institute International Rescarch Agencies ete

(11)  The Umversity shall have and maimtain a contingency {und undcer a
separate head ot the Umiversily accounts wlich shall be used only for the purposces
of mecting any unforcseen expendnure

(12)  Surplus moncys at the credit of these funds, which cannot
mamediately or af any carly date be apphied for the purposes aloicsaid shall, fiom
time to time, be deposited in the banks as dirccied by the Governing Council

65  Grants from Government -—(1) Vhe University shall recerve as grant-in-
aid for 1ts mamicnance such sums provided by the Government in the State’s annual
budget subjecet to such conditions as may be fixed by the Government from

fune to tinie

(2) The Government may pay to the Universities such other grants,
supject to such conditions as they think fit {or specific purposes

e e e e

— o ————
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66 Budget —(1) The annual budget cstimates along with the financial
statements of the Umiversity for cnsumg financial ycar shall be prepared by the
Finance Officer and presented to Governming Council, under the ducction of  the
Vice-Chancellor before such dates as inay be prescribed by the Statutes, for approval
After getting approval of the Governing Council, 1t shall be presented n the Scenate
for discussion But the Scnate will have no power to reject the Budget, but 1t can
make suggestions and amendments to the Budget and return the samc to the
Goverming Council for consideration  'he Governing Council may aceept or reject
the recommendation made by the Scenate

(2)  Thc Governing Council shall forward copics of financial estimatcs
or staicments as approved. to the Chancellor and the Government

(3) The'nancia) year of the University shall be same as that applicable
to the Government

67 Internal Audit —(1) 'L he accounts of the Umiversity shall be audited at
lcast once every year and 1n any casc within six mounths of the closc of the financial
vear by the auditors appointed by the Goverming Council from among the firms of
Chartered Accountants whosc partners have no interest m any of the authontics o1
affairs of the University >

(2) The audited accounts shall be published by the University and a
copy thercof together with the copy of the auditor's report shall be placed before the
Scnate and submutted to the Chancellor and the Goyernment

68  Audit- (1) The Government shall appomt auditors to conduct the audit
of the accounts of the University and the institutions under the management of the
University at regular intervals

(2) T'he auditor shall maintain a contmuous audit of the accounts of the
University and imay. after giving duc intumation, conduct local audit of any institution
undcr the management of the University

(3) The Unwersity shall bear the cost of the audit as {ixed by the
Govemment .

(4) After complcting the audit for a year or for any short penod or for any
transaction or serics of transactions, the auditor shall send a repprt to the University
and a duphlicate copy thercof to the Government

(5)  The auditors shall specify in the report under sub-section (4) all cases
of irregular. illegal or improper expenditure or of failure to recover moneys or other
property duc to the University or of a loss or waste of money o1 other property

thereo! caused by neglect or misconduct of the officers,and authoritics of the
University
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(6) lhec auditors shall also report on any other matter related to the
accounts of the University as may be required by the Government.

(7)  The Unmiversity shall forthwith remedy any defect or iregulanty
pointcd out by the auditors and report the action taken to the Government

69 Annual Report —(1} lhe Annual report of the University shall be
preparcd and published by the University and such report as approved by the
Governing Council shall be submitted to the Chancellor, the Government and presented
to the Scnate  The Scnale may consider the annual report in its mecting and may make
rccommendations as it dcems fit Fhe Governing Councyl shall take appropniate action
on the reccommendations of the Scnate and report the action taken to the Scnatc

(2) lhe Government shall, as soon as the annual accounts and annual
rcports arc received, causc the samie to be laid on the table of the Kerala Legislative

Asscmbly
Cuarur X
GRILVANCL RLDRLSSAL MLCIIANISM

70 Grievances Commutee — (1) Lhere shall be a Grievances Committec in
the University to deal with the gricvances of tcachers and other employees of the
University, constituent collcges and nsuitutions managed by the University, to hear
and scttlc gnevances as far as practicable within a rcasonable period of not more
than six months, and thc commuittee shall make a report to the Governing Council

(2) It shall be lawful for the Gricvances Committee to cntertain and
consider gricvances or complamnts and report to the Governing Council for taking
such action as 1t deems {it and the decisions of the Governing Council on such
report shall be final

(3) !he Grievances Commuttee shall consist of the following members,
namcly

() thc Pro-Vice-Chanccellor Chairperson,

(1) two members of the Scnate clected Members,
by thc members of the Scnate
from among thcmselves

(u1) threec members of Goverming Counctl Mcmbcrs,
“clected by the members of the
Govcrning  Counci]  from  among
themselves

(1v) thc Registrar Mecmber Sccretary
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(4) The Registrar shall not have a right to vote

71 Board of Adjudication —(1) 'There shall be a Board of Adjudication for
hearing the gricvances and complaints of the students on academic matters
conccrning the cxamination, cvaluation, results and other rclated matters referred
to 1t by any authornity of the Unmiversity

(2) The Board shall consist of the following members

(1) Pro-Vice Chanccllor Chairman,
(1) Dean Students’ Affairs Member,
(1) thrce Mcmbers of the Goveming Mcmbers

Council nominated by the
Vice-Chanccllor
(1v) onc representative to be clected from among the members
of the General Council of the University Student’s Union-Member His term shall
be for onc year from the datc of appointment

(3) The procedure for recciving complaints and scttlement thercof
shall be as may bc prescribed by the Statutes

72 Umwversity Appellate Tribunal —(1) The Government shall constitute
an Appcllatc Tribunal for the purposes of this Act

(2) T'he Appellate Tribunal shall be a judicial officer not below the
rank of a District Judge nominated by the Chancellor 1n consultation with the
High Court

(3) The tcrm of office of the Appellate Tribunal shall be threc Sfcars
from thc date of 1ts nomination

(4) lhc Appellatc Imbunal shall have the power to make regulations
consistent with the provisions of this Ordinance with the previous sanction of
the Government for regulating its procedure and disposal of its business .The
rcgulations so made shall be published 1n the Gazctte

(5) The remuncration and other conditions of service of the Appcllate
Tribunal shall be such as may bc prescribed by the Statutes

73 Bar of Jurisdiction of Civil Courts —No civil court shall have
Junisdiction to scttle, decide or deal with any question or to determine any
matter which 1s by or under this Act required to be settled, decided or dealt with
or to be determined by any authonity or person under this Act
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74 Admission to prnaleges of other Universities —(1) No college n the
Statc of Kcrala imparting cducation in Icalth and Allicd Scicnces shall, save
with the consent of the University and the sanction of Government, be
associated 1 any way with or scck admission to, any privileges of any other
University 1n [ndia or abroad. cxcept Deemed Universities permitted to operate
in the State by the Government and the University Grants Commission and
Insututions cstabliched by the Government of India or Autonomous Centres or
Institutions under the Central Government

(2) Any such privilege enjoyed by any Medical College or Institution
of Ilcalth and Ailicd Scicnces situated in the State before the date of
commencement of this Act <shall be deemied to be withdrawn with cffect from
stuch date of commencement of the Act or such date as may be notsficd by the
Government

(3) On and from the date of commencement of thus Act or other date as
may bc notified by thc Government, all colleges and autonomous nstitutions of
Health and Allied Scicnces previously admitted to the privileges of, or affihated
to the Umiversities specified 1n the Schedule appended to this Act, shall be
decmed to be admitied to the privileges of, or affihated to, the Kerala Unmiversty
of lcalth Scicnces cstablished under scction 3 of this Act

75 University open to all castes and creeds - (1) No citizen of India shall
be excluded from any office of the University or from membership of any of 1t
authoritics, bodics or commitices, or from dppointment (o any post, or {from
admission (o0 any degree, diploma certificate or other academic distinction or
coursc of study on the ground only of sex, race, creed, class, caste place of
birth rcligious bc_hcf or profcssion or political or other opinion

Provided that the Gniversity may maimntain, accredit or recognise dany
college or give affiliation to any colicge o1 institution i which admission 1s
given cxclusively for women or reserved for women

(2) lhe LUniversity shall adopt Government policy and orders or
dircctions 1ssucd {rom time to ume, in regard 1o the reservauon for Scheduled
Castes, Scheduled Inmbes and Other Backward Classes for appointment to
diffcrent posts of teachers and non-tcaching staff for the purpose of admission
of students 1n the affilbated or constituent colleges, Umversity departments,
Lmivetsity institutions or recognsed mstitutions, except in the cases which have
bown specifically o empted

(3) The University shall adopt the general pohicy of Government 1n
rcgard to the welfare of vanous categories of weaker scctions of the society and
minoritics as dirccted by the Government, from time to time
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(4) In making appointments by dircct recruitment 1o posts 1n any class
or catcgory tn cach Decpartment undesr the Universtty or the post of non-
tcaching staff in the University, the University shall mutaus mutandis observe
the provisions of clauses (a), (b) and (c) of the ruics 14 1o 17 of the Kerala Statc
and Subordinatc Service Rules 1958 )

76 lransfer of Government Colleges 1o University -—(1) The Governmecnt
may al any tme, by notification 1n the Gasetie transfer any Government college
of tlealth and Allicd Sciences to the Umiversity and from the date of such
transfer the said college shall be a constituent Colicge of the University

-

(2) When any Government College s transferred to the Unmiversity
undcr sub-scction (1) with cffect from the date on which such transfer takes
placc, the following consequences shall cnsue, namely -

(1) all the assets including the propertics and habilities pertaming to
the said college shall stand transierred to and vested i the University,

(11} all members of the teaching staff or other employcces of the said
college who immediately before the date of such transfer were serving 1n or
were atlached to, that college shall «tand transferred to the appropriaie cadre or
category of posts 1n the Untversaty on the samce conditions of service as were
applicablc to them before such transfer and unless and unul such conditions arc
altcred with the consent of such persons 4

Provided that no such member of the teaching staff or other cmployce of
the said college shall be transferred unless he bas been given an opportumty to

excreise option for accepting transfer in accordance with the nonns decided with
the prior approval of Government

77 Control of Goveinment -<1) Without prior approval of the Government.
University shall not,—

(1) crcate any new posts of tcachers, otficers or other employees,

(11) revise pay, allowances post retirement benefits and other benefits
of 1ts tcachers, officers and other employces,

(111} grant any spccial pay, allowancc or other cxtra remuncration of
any description whatsoever including ex-gratia payment or other benefits having
financiai implications, to any of 1ts teachers, officers or other employecs,

(1v) divert any earmarked funds received for any purpose other than
that for which it was received,
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(v) mncur cxpenditure on any developmental work from the funds
reccived from the Government or Ungversity Giants Commussion or any person or
body for thc purposcs other than the purposcs for which the funds arc
reccived,

(v1) 1akc any decision regarding affibated colleges resulung in increascd
financial hability, dircet or tndircet for the Government.

(2) The University shall be competent to incur expenditure without prior
approval of thc Government {rom the funds received from - -

(1) vanous funding agencics without any sharc or contribution from
the Government,

(u) {ces for academue programmes started on sclf-supporting basss,

(n1) contributions received from the individuals, industrics, institutions
organisations or any pcrson whosocver, to further the objectives of the
Liniversity,

(1v) contnibutions or fees for academic or other services offered by the
University,

(v) dcvelopment {und, if any, cstablished by the Univeraty for the
purposcs of,-

(@) creatiog of posts 1n various catcgornics for specific period,

(b) granting pay, allowanccs and other benefits to the posts
crcated through 11s own funds, provided thosc posts arc not
held by such persons, who are holding the posts for which
Government contribution 18 received,

(c) starting any academic programme on sclf-supporting basis,
(d) incurnng cxpenditure on any development work

Provided that there shall not be any financial liability, direct or indirect,
immediate or luture to the Governiment for mncurring such cxpenditure

(3) In casc of farlurc of the Umiversity (o cxcrcise powers or perform
dutics das spectificd 1n this Act and Statutes to be framed or where the Umiversity
has not cxcrcised such powers or performed such duties adequatcly or where
there has been a failure to comply with any order 1ssued by Government, the
Govemment may, on making such cnquiry as 1t may deem fit, 1ssuc a durective to
the Umversity foi proper cxercisc of such powers or performance of such
dutics or comply with the order and st shall be the duty of the University to
comply with such direction
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(4) The Comptroller and Auditor General and the Government shall
carry out audit of the accounts of the University or a consutucnt college,
school or centre or mstitution under the University regularly at such intenvals as
provided 1 the relevant Acts and as the Government may deem fit

Cuarirr X1
MISCI I I ANEOUS

78 Duties of awthormes (1) 1o sball be the duty ot every authorsty or
* body or officer of the University o ensure that the mterests ot the Uanversity
arc duly safeguarded .

(2) If 1t 1s found that a damagc or loss has been cdusced 10 the
Umiversity by any action on the part of anv authorty or body or officer of the
University not in conformity with the provisions of this Act, Statutes Ordinances
or Regulations except when done 1n good faith or any failure so as to act
confornity thercof. by wilful neglect or default on 1its or his part, such damage
or loss shall be hable to be recovered from the authonty or body or the
concerned members thercof jointly or severally or from the officer concerned, as
the casc may be, 1n accordance with the proccdurc prescribed by the Statutes

79 Llection of teacher as Member of Parhwament or Legislative
Assembly —(1) A tcacher from an aided college o1 instutution under the
University elected or nominated as a member ol the Legislative Assembly of the
State, or of the Parhhament shall be cntitled tortreat the period of such
membership sn the Legislative Assembly or Parliament as on leave without salary
and allowances

{2) A tecacher 1eferred to in sub-section (1) shall not be entitled 1o
count the period of such membership of the Legislauve Assembly or of the
Parhiament for the purposes of pension scniority and increments

80 Chancellor to decide disputes --1t any question arises regarding the
imtcrpretation of any provision of this Act or of any Statutes, Ordinances or
Regulations as to whether a person who has been duly elected or appointed or
nonunated or co-opted 15 entitled to be a member of any authortty or body of
the University, the matter may be reforred, on petiton by any person or body
directly affected, or swo moro by the Vice-Chancellor to the Chancellor who shall
after taking such advice as deemed necessary, decide the question 1n
consultation with the Government and such decision <hall be final

12 3167 N PIp
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Provided that such reference shall be made by the Vice-Chancellor to the

Chancellor upon g requisition signed by not less than twenty-five members of
the Senate

81 Protection of acts done i good faith —All acts donc or orders passed
mm good faith by the University or any of 1ts officers, authoritics or bodies
shall subjcct to the other proviwions of this Act, be final and accordingly no
swit or other legal proceccdings shall be instituted against o1 maintained or
damages cdaimed {rom the Umversity o1 s officers authorities or bodies for
anything dene or ordets passed or puj)orlmg to have been denc or passed in
good faith and in pursuance of the provisions of this Act and the Statutes,
Ordinances and Regulations -

>~

82 Delegation of poner —-Subject 1o the provisions of this Act and the
Statutes, any officer or authority  of the Unmiversity may by order, delegate any
ol 1ts powners, exeept the power 1o make Statutes, Ordinances and Regulations
10 any other officer or authouty of the University subject to the condition that
the ulumate responsibility for the exercise of the powers so delegated shall
continuc to vest n the olficer or authonty delegating them

83 Proceedings of the Univeisity not to he timalidated —No act or
procceding of the Scenate ot the Govermng Council - Academic Council or any
other authority or any body or commitiee of the Umiversity including a
committce appomted by the Chanceilor for the appomtment of a Vice-Chanccllor,
shall be deemed to be invalid at any time mercly on the ground that—

(1) any of thc members of any such authority body or commuittee are
not duly clected, appointed. nominated or co-opted or lor any other reason arc
not avatlable to take office at the time of the constitution or torattend any
mceung thereof or any person 18 a member 1n more than one capacrty or there s
any other defect in the constitution thercof or there dre one or more yacancies
in the offices of members thereod, o1

(1) there 15 anv aregulanty i the procedure of any such authorsty, body
or committee not aftecting the ments of the matier under consideration

84 Dun of teachers, etc in connectrton with University Exanunations - (1)
1t shall be the duty of a tcacher or a member of the non-teaching staff of an
a fihated college or an officer, teacher or other emplovee of the Univeraty to do
a y work in conncction with an examination conducted by the University which
he s required by the competent officer or authonity of the Umiversity to do
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(2) If any teacher or member of the non-teaching staff of an affihatcd
college or any officer, tcacher or other employce of the Umversity refuscs,
without sufficient cause to the satisfaction of.—

(1) n the casc of a tcachcr or a member of the non-tcaching staff of
an affiliated collcge, an officer not below the rank of Dircctor of Medical
Education or Ayurveda Medical Education or Controlling Officer of Homoco

Mecdical Colleges, as the casc may be authorised by the Government in this
behalf, and

(11) 1 the casc of an officer, tcacher or other employec of the
University, the Vice-Chancellor to do any work 1n connecction with an
cxamination conducted by the Umiversaity. when required to do so by the
competent officer or authonty of the University, he shall without prejudice to
any other action that may bc taken against him, forfeit his pay and allowances
for a period of two months commencing on the date of commencement of the
exanination

Explanation —-Tailure to comply with the requisition of the competent
officer or authority of the Umiversity shall be dcemed to be refusal for the
purposcs of this sub-scction

(3) An order of forfeiture under sub-section (2) shall be made,-~

(1) 1n thc casc of a tcacher or a member of the non-teaching
statf of an affiliated college, by the officer authorised under clause (1) of the said
sub-section, and

(11) in the case of an officer, tcacher or employce of the
University, by the Vice-Chancellor

(4) No oider of forferture shall be made under sub-section (2) without
giving the person who may be affected thercby an opportunity of being hcard

(5) Any person aggrieved by an order referred to 1n sub-scction (2)
may, within sixty days from the date on which a copy of such order 1s served
on him, appeal to the Appcllate Tribunal, and the Appcllate Tribunal may, after
giving the partics an opportumty of being heard and after such further enquiry
as may bc necessary, pass such order thercon as 1t deems fit
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85 Condittons of service  -(1) Save as otherwise provided by or under this
Act. every salaried officer and teacher of the Umiversity shall be appointed by a
written orde

(2) Ihe wrntien order referred 1o i sub-scction (1) shall be lodged with
the Registrar and a copy thercof shall be furnished to the officer or teacher
concerned

(3) Any dispute between any ofliccr or teacher of the University and
the Umversity shall on the request of the University or the officer or tcacher
concerned. be referred 1o the Appetlate Inbunal for decision

86 Pension Insurance and Provident Tund  Wath the priot approval of
the Government, the Lmversity shall make appropnate provisions for the benefit
of 1t~ officers teachers, and other employees under 1ty control and service
matters of msurance, pension and provident fund and for such other benefits as
1t may deem fit, i such manner as may be prescribed by the Ordinances

87 Procecdings of the Senute Governing Councitl and Academic
Council  Lhe Registrar shall forward to the Government within onc month of
the date of any mceting of the Senate or Governing Council or Academic
Council, copres of the proceedings of such mectings

88 Power of Government to catse mspection of the Universiy (1) [he
Government shall have the night to cause an inspection to be made by such
person or persons as they may direct of the University, its buildings
laborateries. hibiraries hospitals and cquipments and of any institutions
maintained recognised or approved by or affihated to the Umiversity and also of
the work conducted by the Unmiversity and to causc cnquiry to be made n
tespect of any matter connected with the University

(2) Lhe Government shall, before taking any action under sub-section
(1Y give notice to the Umversity of thor intention 1o cause such inspection or
cnquiry to be made and the Unmiversity shall be enutled to be represented
there at

(3) the Government shall communicate to the Governing Council the
result of any inspection or enquiry madce under sub-section (1) and may after
ascertammg the opimon of the Goverming Counctl thetcon convey their views to
the Scnate and to the Governing Council

(4) lhe Government may after considering the views of the Scnate and
the Governing Council on the result of any inspection or inquuy under sub-
scction (1) advice the University upon the action 1o be taken 1n the matter
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(5) I'he Governing Council shall report to the Government the acuon, if
any, which 1s proposed to be taken, or has been taken, upon the result of an
inspection or inquiry under sub-scction (1)

(6) A report under sub-scction (5) shall be submitted with the opinion
of the Scnate thercon and within such umce as the Govermment may dirccl

{(7) Whcre the -Senatc or the Governing Council docs not, within a
rcasonablc umc, take any action rcferred to in sub-scction (4) to the satsfaction
of the Government, the Government may, after considering any cxplanation
furnished or representation made, by the Scnate or the Goverming Council 1n the
matter, issuc such directions as thcy may think fit, and the Scnate and the
Governing Council shall comply with such directions

89 Appointment of Comnussion to enquue into the working of
Unwversity —(1) The Government may at any time and shall, at the cxpiration of
tcn years from the date of commencement of this Act and thereafter at the
cxpiration of cvery ten years, by order published tn the Garctte. constitute a
Commuission which shall consist of a Chairman and such other members not
cxcecding five as the Government may appoimnt, to enquire mto the working of
the Umiversity and such order shall contain the procedure to be followed by the
Comnussion '

. (2) The Commission consuituted under sub-scction” (1) shall enquire
into and rcport on—-

(1) thc working of the University during the period to which the
cnquiry rclates,

(1) the financial posiion of the Unmiversity including the financial
position of 1ts collcges and departments,

(1) any change to be made 1n the provisions of this Act or the
Statutes, Ordinances, Regulations and Byec-laws with a view to bring aboul
improvements n the affairs of the University, and

(bv) such other matters as may be referred to 1t by the
Government, and make such recommendations 10 the Government as it thinks fit
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(3) On rcccipt of the report on the rccommendations of the
Commuission under sub-scction (2) the Government shall forthwith refer such
rcports and recommendations to the Goverming Council for consideration and
rcport

(4) Immcdiatcly afier the Governing Council has considered the report
and rccommendations ol the Commission and submutted 1ts reports to the
Government, the Government shall consider the 1eport of the Governing Council
and pass such orders thereon as they think it and shall also cause the same to
be published m the Garscetie .

90 Powers of Government to make Rules (1) [he Government may, by
notification in the Garsctte, make rules, not mconsistent with the provisions of
this Act, for the purposc of cxcreising the powers and discharging the dutics
confcrred or imposed on the Government by this Act

(2) Lvery rule made undcer this scction shall be laid, as soon as may be
after 1t s made, before the Legislative Assembly while 1t 1s in scssion for a total
period of fourtcen days which may be compriscd 1n on onc session or in two
successive scssions, and 1if, before the cxpiry of the scsston m which 1t 1s so laid
or the scssion immediately following, the Legislative Assembly makes any
modification 1n the rule or decides that the tule should not be made, the rules
shall thercaficr have cffect only m such modified form or be ot no cffeet, as the
casc may bc, so howcver that any such modification or annulment shall be
without prejudice to the validity of anything previously done under that rule

91 Removal of difficulties (1) If any difficulty ariscs as to the first
constitwtion or rcconstitution of any authorty of the Umversity or othcrwisce in
giving cffcet to the provisions of this Ordinance, the Government may, by order,
do anything not mconsistent with the prowisions of this Act, which appcars to
them nccessary for the purposc of removing the difficulty

Provided that no order undcer this sub-scction shall be 1ssucd by the
Government afier the expiry of a penod of two years from the commencement of
this Act

(2) Every order issued under sub-section (1) shall be laid as soon as
may be afier it 1s wsucd, before the Iegislative Assembly while 1t 15 1n session
for a total perniod of fourteen days which may be comprised 1n onc session o1 1n
two successive sessions, and 1f, before the eapiry of the session in which it s
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so laid or the session immediatcly followmg the Legislative Assembly makes
any modification in the order or decides that the order should not be 1ssued,
the order shall thercafter have cffect only m suelh , modificd form or be of no
cffcct. as the case may be, so however, that any such modification o1 annulment
shall be without preyudice to the vahdity of anything previously donc under that

order

Charnir X1 ’

TRANSITORY PROVISIONS

92 Dansuory provisions —(1) 1t shall be the duty of thc first
Vice-Chancellor appointed undcer this Act (o make arrangements {or constituting
the Gosverming Council and other authoritics of the University within six months
from the datc of commencement of this Act or such longer period not cxceeding

one ycar as the Government may, by notification dircct

(2) Notwithstanding anything contained in this Act and untul an
authonty ss duly constituted under this Act, the first Vice-Chanccllor may
appoint any officcer or constitute any committce temporanly to excrcise and

perform any of the powers and dutics of such authorty under this Act

(3) Notwithstanding anything contamned 1n this Act and the Statutes,
Ordinances or Regulations made under this Act, any student who immecdiately
prior {0 the datc of commencement of this Act was studying for a Degree 1n
Health and Allied Scicnces in any of the Universities specified n the Schedule
to this Act be conferred degree in Ilealth and Allicd Sciences of the respective

Umiversitics for which he qualifies bascd on the result of such examination

93  Repeal and Saving —(1) The Kerala Umiversity of Health and Allied
Sciences Ordinance, 2010 (48 of 2010) 15 hercby repealed

(2) Nothwithstanding such repeal, anythmg done or deemed to have
been done or any action taken or deemed to have been taken under the said

Ordinance shall be deemed to have been done or taken under this Act
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Sciti DuULE

Name of the Universaty

Number

1 University of Kerala, Thiruy ananthapuram

2 Mahatma Gandhn Umiversity Kottayam

3 Calicut Univeraty. Koshikode

4 Kdannur University Kannur

S Cochin Unmiversity of Science and lechnology, Kochs

. 6 St Sankaracharya University of Sanskiit Kalady
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